
 

meetings of the Council from the 25th of 
March 1953, till the end of the session? 

(No  hon.   Member  dissented) 
MR.  CHAIRMAN: Permission to remain 

absent  is granted. 

THE FINANCE BILL, 1953 AND THE 
CENTRAL EXCISES AND SALT 
(AMENDMENT) BILL, 1953— 

continued. 

SHRI H. N. KUNZRU (Uttar Pra 
desh): Mr. Chairman, during the 
course of the debate on the Finance 
Bill several hon. Members referred to 
the need for economy. One of them 
was the hon. Shri Hegde who pointed 
out the need for it in connection with 
the defence expenditure which he re 
garded as high. No one here thinks 
that the defence expenditure is low. 
But when he went on to make the 
statement that the defence expenditure 
was not open to audit by the Comp 
troller and Auditor-General of 
India ........  

SHRI K. S. HEGDE: I am sorry I did 
not say that. All that I said was that 
there was a feeling prevailing in some 
sections of the people that they were 
not amenable to control...............  

SHRI H. N. KUNZRU: Well, I will accept his 
words and say that if such a feeiing prevails, it 
is not founded en facts. The expenditure of the 
Defence Ministry is as much open to audit by 
the Comptroller and Auditor-'General of India 
as that of any other Ministry. In respect 
however of stores, no stock has yet been taken. 
If the Public Accounts Committee or the 
Comptroller and Auditor-General can devise a 
suitable method of checking the stores, it will 
be a desirable thing and I am sure that the 
Defence Ministry will raise no objection to it. 
The question of economy, Sir, however, must 
be regarded as an important one and even if we 
are unable "to reduce our expenditure, it is 
necessary to see that the funds that are granted 
by Parliament are spent for the purposes for 
which they have been 

granted and that they are used to the 
greatest   advantage   of   the   country. 
From this point ,of view, Sir, what is known 
as exchequer control, i.e. the 
control over the expenditure of the funds 
granted by Parliament is of great importance. 
The matter has received the attention of the 
Public Accounts Committee and it has made 
certain recommendations which I hope will 
receive the serious consideration of   the   
Finance  Ministry. 
The present system, Sir, makes the audit     

department     responsible     not merely     for     
auditing     Government accounts   but   also   
for   keeping   them and making payments. The 
Comptroller  and Auditor-General has  strongly 
objected  to  the     continuance  of  this system  
and  he has  pointed  out  that it  is     anomalous  
that  the     auditing authority should be require,! 
'to maintain accounts as that places t:ie<Comp-
troller and Auditor-General in a rery 
embarrassing position when he has to audit the 
accounts     compiled  by  his own   officers. It   
is   cbvious,   Sir,   that the present system is 
indefensible and should be changed as early as 
possible. It has been in existence no doubt for a 
long time and it may not be possible for 
Government to change it all at  once.    The  
Public  Accounts   Committee recognises this, 
but insist* that steps should be taken to bring 
about a change in the system though it may be 
that the completion  of the change may take a 
few years.   The Committee has said: 

"The reform is urgently needed, apart 
from the necessity of obedience to the 
Constitution, in view of the expansion of 
the activities of Government which have 
resulted in enormous increase of 
expenditure not only on the normal 
administration of the country but also on 
account of State-trading schemes, 
community projects, rehabilitation schemes 
and the multi-purpose river valley schemes 
and rari»us other schemes in the Five Year 
Plan." 

In  view  of this,  Sir,  it  is  necessary that  the  
State     Governments   should 
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[Shri H. N. Kunzru.] make their own 
arrangements for the maintenance of their 
accounts and that audit     should     be     
separated     from accounts  as early as possible. 

Another recommendation made by the 
Public- Accounts Committee at the instance of 
the Auditor-General is that when grants are 
made to State Governments, the purposes for 
which they are made should be clearly speci-
fied. The expenditure from the grants would, 
in any case, be open to audit by the 
Comptroller and Auditor-General. But it is 
obvious that the audit would become easier 
and more effective if the audit department 
knew the precise purpose for which the grants 
were given. I think that this is a 
recommendation that can be carried out 
without incurring the slightest expenditure. 
Lastly, Sir, the Committee has referred to a 
very important matter which has been 
considered by some Members of Parliament 
themselves from time to time, Government, Sir, 
have a number of  organisations     under  their  
control which are of a commercial character. It 
is obvious that the conduct of commercial 
organisations is different from that     of    the    
normal    activities    of Administration. It  may   
be  necessary, therefore, to find some way of 
managing  the     affairs  of  the     commercial 
organisations, which are different from other 
administrative departments, but it should be 
such as not to diminish the  control  of  the     
Comptroller   and Auditor-General over the 
expenditure of funds by these organisations. 
What the Government have done during the last  
few years   is   to   set  up  private limited   
companies      for   the   management of their 
industrial undertakings. Now.  the     
Comptroller  and  Auditor-General points out 
that this seriously affects  the  audit  control. A  
company set up by Government by an 
executive order is not bound to ask the Auditor-
1 General to audit its accounts, but even if it is 
laid down by the Directors of the company that 
the Auditor-General should     be  requested      
to   audit   its accounts the Comptroller and 
Auditor- 

General will be in an anomalous position. He 
cannot audit the accounts at the request of a 
private limited company. Apart   from     this,   
even   if   he audits the accounts, he can make a 
report  to  the  company  and  not to  the 
Government.    The    Public    Accounts 
Committee  thinks that  there  is  great force in 
these objections and that the present     state  of  
things     should  be altered   as   soon   as  
possible.    Before pointing  out the remedy,  I 
may  also mention   that   the     objection   of   
the AuditorrGeneral  to the  setting  up  of private    
limited     companies     applies equally to the 
participation of Government in  companies by 
making themselves   responsible     for  a   
substantial share  of  the  capital of the company 
or guaranteeing it against loss. 

PROF. G. RANGA (Madras): It is a: matter of 
policy. 
SHRI   H.   N.   KUNZRU:    My   hon. friend,  
Mr.  Ranga,  says  that  it  is  a matter of policy. 
The Comptroller and Auditor-General has 
nothing to do with the   policy   of   the   
Government.     All that the Auditor-General is 
concerned with is the form that is given to the 
management of the commercial organisations.    
What he  wants  is  that  his statutory right of 
auditing all expenditure from funds given by 
Government should not be affected in any way 
by anything    done    by    Government    to 
secure  the better management  of the trading  
concerns. The Committee has therefore 
suggested that private companies should not be 
created by executive action and that if such 
companies have to be created, legislation 
regarding     their   establishment    should   be 
passed by Parliament. It also appears to be of 
the view that, when Government purchase the  
shares  of a company, it should be given such a 
form and  it   should  be  set  up  with   such 
legislative authority as to enable the 
Comptroller    and   Auditor-General   to 
exercise unchecked  the  functions  and 
responsibilities  with   which  he   is   invested  
by  the  Constitution.    In  view of  the   
Auditor-General's   desire  that, when   
Government   give   grants   to   &■ State, they 
should specifv   •iwirly the 
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purposes for which they are given, so   ) that the 
task of the auditors may not   1 be unnecessarily 
difficult, I should like to ask what is the exact 
purpose for   I which   a  grant  of  Rs.   10 
.crores  has been made    to    the     Government  
of Jammu and Kashmir.     I should also like to 
know whether the expenditure from this grant 
will be open to audit by    the    Comptroller    
and    Auditor-General of India. To ask this 
question, Sir, is not to doubt the bona fides   of 
the Jammu and Kashmir Government. The  
accounts  of  all the  other  States are  audited  
by  the   Comptroller   and Auditor-General, and 
even though the Jammu and Kashmir State 
occupies a special position in  this respect,  there 
is no reason why development expenditure  
from   funds. contributed   by   the Government   
of   India   should   not   be audited    by    the    
Comptroller    and Auditor-General. This  will  
be   in   the interests   both   of  the   State   
Government and of the Government of India. 
We know that the Audit Officers have been  
able  to  point out to Government from time to 
time irregularities in the expenditure of funds    
and have thus enabled  them  to  apply the 
necessary check before    it was    too  late.   The 
Jammu and Kashmir State is like any other State 
and the officers there may make    mistakes  as 
officers    in  other States have done. If 
irregularities are brought  to  light,   a   great     
waste  of public money can be  stopped, but  if 
the public does not become aware of them, there 
is no possibility of checking them at any stage. 

Now, I should like to ask a question about 
the financial position of the States. Whatever 
the hopes entertained by the Government with 
regard to the future financial condition of the 
States, it is serious enough at present. It appears 
from the revised estimates for 1952-53 that 
have recently been received by the Government 
of India, taking 'A' and 'B' States together, the 
deficit was expected to be Rs. 340 lakhs. The 
position with regard to the balances appears to 
be even more serious. Many States have minus . 
balances.    For  instance,  the State  of 

Bombay has a minus balance of Rs. 8'79 
crores. Madras has a minus balance of Rs. 5 
57 crores. Taking 'A' and 'B' States together, 
there is a minus balance of Rs. 17'89 crores, 
i.e. nearly Rs. 18 crores. I 

PROF. G. RANGA: Are tkey borrowing or 
what? 

SHRI B. C. GHOSE  (West Bengal): Revenue 
deficit. 

SHRI H.  N.  KUNZRU:    There is  a 
revenue  deficit. The   closing   balances 
have   been   drawn   upon   to   such   an 
extent that the net result, taking all 
the States together, is that there is a 
minus balance of about Rs. 18 crores. 
If we take the figures for 1953-54, i.e. 
the Budget figures, they disclose even 
a more  serious state of  things.    The 
deficit  on  revenue   account,   for  botff 
'A'   and   'B'   States,   will   amount   to 
Rs. 15'75 crores. There will be a minus 
cash balance of Rs. 24'62 crores.  This 
discloses a serious state of things and 
I  should  like  to     know  whether  the 
financial position of some of the States 
is     due  to   temporary  causes     or  to 
causes  which  are  likely   to   last.     If 
they are likely to last, what steps do 
the   Government   of  India   propose   to 
remedy   the   present   highly   unsatis 
factory state of things? It is  obvious 
that if this  state of things  continues 
much longer, many of the States will 
become bankrupt. I should also like to 
know what those States are doing that 
have minus cash balances. I know that 
the Government of India have recently 
given a grant to Madras. I think that 
was  what     was stated in     the  other 
House  a  few days  ago but  are  they 
giving   grants   to   all  these  States   to 
enable  them  to  cover  the  deficits   in 
their closing balances? If not. how do 
these  St^t-^s      oropose  to  meet   their 
liabilities?    If they have not received 
money,  have  they     borrowed  money 
from banks? / 

SHRI   RAJAGOPAL   NAIDU   (Madras):    
Madras  wants   only  for  relief measures. 
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SHRI H. N. KUNZRU: What steps have 
they taken to meet these overdrafts. I hope 
that we shall be given full information on this 
point because we are as much interested in 
the solvency and indeed, the financial 
prosperity of the States as in that of the  
Government  of  India. 

I should now like to* say a word or two 
about two important matters viz.. the U.P.S.C. 
and the Universitj' Grants Commission. The 
U.P.S.C. submitted its report for 195CV51 
long ago. It made certain recommendations for 
the removal of the limitation on its functions 
but we don't yet know the decision of the 
Government with regard to that. Under article 
320, the President can make regulations speci-
fying posts or classes of posts to which 
appointments may be made without 
consultation with the U.P.S.C. Now no new 
regulations have been made under the 
Constitution. But under artical 372, the old 
rules made under the Government of India 
Act, 1935 continue in Force. Under these rules 
a fairly large number of posts have been 
withdrawn from the purview of the U.P.S.C. 
and "the question is whether it is desirable in 
the existing state of things that the old 
restriction should continue. Two points must 
be considered in this connection. One is the 
complete removal of all restrictions and the 
second is the reduction in the number of posts 
to which appointments can be made otherwise 
than after consultation with the Commission. I 
don't know what recommendations the 
U.P.S.C. have made with regard to this matter 
but I know from the report of the Commission 
that it has made recommendations on this 
subject. I should like to know why 
Government has come to no decision on this 
subject during the last  18 months or more. 

There is another subject of great 
importance to which the Commission has 
drawn the attention of Parliament. At present 
temporary appointments for periods not 
exceeding one year ■oan be made by the 
various Ministries •without the approval of 
the Commis- 

sion. The  Commission  says: 

"This provision has been indis-
criminately invoked by the Ministries. In 
many cases the Ministries' nominees have 
been kept in office for periods far in excess 
of one year without any reference to the 
Commission." 

Again, Sir, the Commission poiats out that 
people who are appointed m the first instance 
for one year but who are kept on for long 
periods have an undue advantage over other 
competitors when Government decide to make 
the post permanent and make suitable 
recruitment for it through the U.P.S.C. As the 
House knows, this particular provision has 
been subjected to strong criticism in the other 
House. Still it continues. The Commission 
recommends and I think rightly recormnenris,. 
that it should be done away with. There seems 
to be no reason why ic should be maintained. 
If a man kas to be appointed for a period of 
one year, the approval of the Commission can 
be easily obtained. If it is a matter of urgency, 
the Commission can be asked to attend to it 
sooner than they would in the regular course 
of their business. 

Lastly, it is necessary to refer to those cases 
where Government of India have not accepted 
the advice of the U.P.S.C. Government are 
under no statutory obligation to accept the 
Commission's view. But it is laid down in the 
Constitution that in cases of ncn-acceptance of 
the recommendations of the Commission, the 
President should inform Parliament of the 
reasons for non-acceptance. The number of 
cases in which difference of opinion has 
arisen between the Commissioa and the 
Government are few but they are of a very 
important character. Government have not 
always accepted tiie recommendation of the 
Commission even in disciplinary cases. As an 
instance, I shall mention a case of an officer 
from West Bengal who while on deputation 
with the Government of India, drew house 
rent allowance without paying any rent. When 
this irregularity came to  light,  the 
Commission 



recommended that this  officer  should be 
reverted to the post which he previously held 
and that two increments should be withheld in 
his salary with cumulative effect. The Bengal 
Government, however, took the view that the 
reversion of the officer to his previous post     
would be enough, though     the Government of 
India agreed with the ■Commission, on the 
ground that a convention  had  been  established  
that  in these matters the view of the lending 
Government     is    generally    accepted. They 
did not consider it necessary to pursue  the  
matter   any  further.    Sir, these are matters of 
great importance. "They have a great effect on 
the character and morale of the, public services 
and it is necessary, therefore, for us to know as 
soon as possible, the decision of the 
Government on the recommendations made by 
the U.P.S.C. at least eighteen  months  ago. 

Sir, in the end, I should like to make .a few 
observations with regard to the University   
Grants   Commission.     The Government of 
India propose to undertake legislation to 
control standards of teaching in the Indian 
Universities. It appears   from  the  proceedings   
of  the conference  convened   by  the   
Government of India to consider this subject 
that the Bill was strongly opposed both by the 
vice-chancellors and the representatives   of  
the   States. I  hope  that the views expressed 
by these two sets of representatives     will 
carry weight with the Government of India; but 
I should definitely like to know what is the  
decision  that they have  come  to in   this   
respect.    Have   they   wisely decided to  drop  
the  Bill  or  do  they mean   to  insist on  
passing  the  legislation  on  which,     judging  
from    the Education Minister's speech, the 
Government  of  India   had  set  its   heart? 
The future  of  the  universities   is  involved   
in   a   proper   decision   on  this matter and I 
earnestly hope that the Government of India 
will take no steps which  would   in   any  way  
affect  the academic autonomy of the 
universities on which your Commission, Sir, 
rightly laid so much stress.    The conference 
pointed  out that the control that the 
Government of India wanted to exer- 

cise could be  exercised    through tne University     
Grants    Commission,    an advice   which   will   
be   regarded   as absolutely sane by those who 
have any experience of the working of the uni-
versities and who understand the value of the 
academic independence of these institutions. It is 
clear, therefore, that if that recommendation of 
the conference is accepted, the functions of the 
University Grants Commission will become even 
more    onerous than those which the University 
Education Commission  proposed   to   lay   on   
it.     The University  Commission's 
recommendations    implied    that    the    
University Grants Commission will bring its 
moral influence  to  bear  on   academic   ques-
tions   so  as  to   raise  the  standard   of teaching 
in the universities and to prevent the  waste of 
money on  account of   duplication   of   subjects   
of   higher teaching and research in the various-
universities.  This has been made explicit   by   
the  conference. It   is   therefore, all the more 
necessary and it is all the more important that the 
recommendations of the University Commission  
with   regard  to   the   composition and powers  
of the University  Grants Commission should be 
accepted by the Government of India. The 
Notification issued by the Government of India 
on this subject, however, shows that tney have 
not accepted in full the recommendations of that 
Commission.    Ihe Commission  made two 
important suggestions with regard to the 
composition and powers of the Grants 
Commission. It said that there should be five 
non-' officials and two officials on it, that i» any  
case the  Chairman  should  be  a non-official   
and  that  the   distribution of  the  funds   
earmarked   by   Government  for  the  
development   of  higher studies  and research  in  
the universities   should      be  distributed      by  
the Grants Commission in accordance with its 
views on the needs of the various universities.    
It seems to me Ibat in both   matters   the   
Government    have departed from the 
recommendations of the Commission. One of the 
functions of the Grants Commission will be to 
advise the Government on the allocation   of     
grants  needed  from     public funds, to the 
Central Universities. This- 

^7^1      Finance and Central    [ 23 APRIL 1953 3     Excises and Salt 3752 
(Amendment) Bills, 1953 



 

[Shri H. N. Kunzru.] I think, shows that the 
Government still want to keep the power or 
distribution of grant, of deciding what sums 
should be given to each university, in their 
own hands. As regards the Chairman, the 
Government say: the Cnairman shall be a 
whole-time officer appointed by the 
Government of India. This is the view of the 
University Education Commission also. But 
the sting lies in the fact that the Government 
of India have not made it clear that the 
Chairman will tie a non-official, as desired by 
the University Education Commission. I 
should like to know the intentions of the 
Government with regard to this matter. Ihe 
University Education Commission, in view of 
the importance of the functions of the Grants 
Commission, recommended that the members 
of the Commission should, broadly speaking, 
be in the same position as the members of the 
U.P.S.C. and that after the completion of their 
tenure of office, they should not be eligible for 
service under any university. Now, this being 
ths. importance which the University Edu-
cation Commission rightly attached to the 
functions of the University Grants 
Commission, I think Government owe it to us 
to make it clear whether they propose in 
accordance with the University Education 
Commission, to appoint only a non-official as 
the Chairman of the Grants Commission. Ibis 
is a matter of far-reaching importance and the 
universities attach considerable importance to 
it. It is only through the proper working of the 
University Grants Commission that the 
universities in Great Britain have been pro-
vided with funds to an increasing extent, and 
have been able to secure advice on important 
academic matters. 

Our Grants Commission "hould. therefore, 
function on the lines on which the British 
University Grants Commission is functioning. 
For, it is only in that way that we. can raise 
the standards of the Universities and bring 
about the necessary co-ordination between 
them. 

MR. CHAIRMAN: I have here a Irtig list 
of speakers. I allotted three clays 

for the discussion of this matter. We have had 
a general discussion on the President's 
Address, a general discussion on the 
Appropriation Bill, a general discussion on the 
Budget and. we are now having another 
general discussion  on  the Finance  Bill. 

SHRI B. C. GHOSE: But, no Demands for   
Grants,  Sir. 

MR. CHAIRMAN: Yes, yes; what I say is 
that mostly the same ground. is being 
traversed again and again. I have nearly 25 
speakers in my list and it will not be possible 
for us to go on extending the discussion much 
longer. We have to finish it today. If it is your 
desire that- more Members should be given 
opportunities to speak then you have to meet 
in the afternoon. 

PROF. G. RANGA: I think we had; better 
meet. 

MR. CHAIRMAN: I am patting it to you. 

SOME HON. MEMBERS: No, no. 

DR. P. C. MITRA (Bihar): It is only-
repetition. 

MR. CHAIRMAN: I have *aid that,, but 
you want to repeat yourself. What can I do? 

PROF.  RANGA:   The  Ministers  al have to 
give  a reply. 

MR. CHAIRMAN:   I cannot help it. Those 
who are for an adjournment— not now but at 
1-15—for an afterr session may raise their 
hands. 

(Some hon. Members raised their hands) 

That means that there is no session in the 
afternoon and you will have to be content 
with ten minutes, not more and at a quarter to 
twelve I shall ask the Minister to reply. 

SHRI K. B. LALL (Bihar): May I say,  Sir,  
that those who have rai 
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their hands against an afternoon session are those 
who have already spoken? 

MR. CHAIRMAN: What he says is that those 
who had already had an opportunity of speaking 
are in favour of closing the meeting at 1-15. So, 
the vote must be taken among the neutrals but, I 
must say in fairness to Dr. Kunzru that even 
though he spoke, he said that he wanted an 
afternoon session. 

PROF. G. RANGA: I have raised my hand  for   
an  afternoon   session. 

SHRI S. N. MAZUMDAR (West Bengal): I 
have a submission to make, Sir. If the Ministers 
are to reply today, it will be better if the 
Members of the Congress Party do not put up 
more number of speakers from their side. 

PROF. G. RANGA: That is the most important 
point, Sir. 

SHRI    H.    P.    SAKSENA (Uttar 
Pradesh): May I know, Sir, whether 
you are going to call me next to 
speak? 

PROF. G. RANGA: We would like as many of 
the Ministers to reply as there •were points 
raised. 

MR. CHAIRMAN: The Minister of Planning 
is prepared to speak and there are other 
Ministers  also. 

PROF. G. RANGA: That is why I say that the 
time at our disposal would not be enough. 

MR. CHAIRMAN: Ten minutes hereafter and 
I suppose, in view of the general feeling, you 
have to meet in the afternoon at 4 o'clock. 

DR. P. C. MITRA: The Chair's decision 
cannot be  twice. 

MR. CHAIRMAN: It does not matter. Sit 
down. I can go back on my previous suggestion. 
Shrimati Maya Devi  Chettry. 

THE * DEPUTY MINISTER FOR FINANCE 
(SHRI M. C. SHAH): May 1 know from four up    
to what time? 

MR. CHAIRMAN: From 4 to 7; you will be 
called upon to reply at 5-38 
P.M. 
I MR. DEPUTY-CHAIRMAN in the Chair.] 

SHRIMATI MAYA    DEVI    CHETTRY 
(West Bengal): 
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[For    English     translation, see Ap-
pendix IV, Annexure No.  127.] 

SHRIMATI.ANGELINA TIGA (Bihar): 
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[For    English    translation,    see Ap-
pendix IV, Annexure No. 128.] 

THE MINISTER FOR PLANNING & 
IRRIGATION AND POWER (SHRI 
GULZARILAL NANDA): Mr. Deputy Chairman, 
I rise to deal briefly with some remarks and 
references made in the course of speeches 
here, which have a bearing on the work of the 
Ministry of Irrigation and Power. Most of the 
things, around which controversy has been 
raging, occurred not recently—not in 1953, or 
in 1952. The two or three cases which have 
attracted such wide attention occurred towards 
the end of 1950 or just in the month of 
January, 1951. Sir, why do I stress this fact? 
Not from any personal point of view. It is 
from the national standpoint that I stress it. 
People should know if any lapses or mistakes 
occur anywhere in the Administration. They 
should know also what action we are taking 
with regard to the wrong-doers, those who 
misbehave; they should know what preventive 
and remedial action has been taken. They 
should also be informed as 1o what has been 
happening since the time of those regretful 
occurrences— have things improved; have 
they been steadily getting better? Are they 
satisfactory now'.' Without that it will be an 
incomplete picture before the people. 

Sir, in this case, the Hirakud project was 
started in a time of rush. There was a period 
of mismanagement, but as soon as possible, 
as soon as things came to notice, action was 
taken from time to time and every effort was 
made to bring things to a state of efficiency 
and this succeeded in a very large measure. 
Sir, when the people know that in the Hirakud 
project irregularities occurred, they will 
certainly be anxious; they will be concerned. 
But when they know that appropriate action 
was taken, they will be relieved, and when 
they 

 

3763       Finance and Central    [ 23 APRIL 1953 1     Excises and Salt 3764 
(Amendment)  Bills,   1953 



3765       Finance and Central [ COUNCIL ] Excises and Salt 3766 
(Amendment)  Bills,   1953 

[Shri Gulzarilal Nanda.1 v^ill further know 
that fortunately because the things occurred at a 
very early stage of the project, therefore much 
damage has not been done, they will feel more 
relief. Stores had been purchased from the 
Disposals; preliminary works had been done; 
buildings had been constructed; some work had 
been started, but yet a great deal—much the 
larger part—was yet to be done. Therefore that 
experience came handy and stood us in good 
stead. We took advantage of it and made all the 
necessary changes and improvements. Sir, when 
I say that the extent of the damage is not much, 
let mc not be misunderstood. I do not want to 
see a vestige of corruption. We shall have 
inefficiency nowhere in the Administration. 
This country cannot afford either ineffiei- ; ency 
or corruption or anything which will make for 
less than the best use of our resources. The 
point is, Sir, that there can be overdoing of this 
thing, and we might possibly defeat the very 
object we have in view. We want to enthuse the 
people and we want to get their co-operation at 
every stage; we do not want to discourage them 
needlessly. Not to tell them that though certain 
things happened two or three years ago, 
conditions have improved greatly; and the same 
Administration has brought them up to a state of 
efficiency, is really damping their spirit. 

SHRI C. G. K. REDDY (Mysore): Sir, to 
what period does the Report of the Public 
Accounts Committee refer? 

SHRI GULZARILAL NANDA: Sir, let him 
have a little patience. I am coming to that. I 
will deal with the dates. 

This is one thing. But more important still 
than that is that if efficiency is to be achieved, 
if works have to be done with economy, if 
good progress is to be made, who is to do the 
work? It is those people, those engineers and 
others who are working on the spot, and as 
could be judged from the numerous   
newspaper   cuttings   that   I 

have got here, if it is made to appear as if 
everything is dark without any distinction as to 
the time—the appearance is that things are 
happening: now—and that it is a totally 
hopeless state of affairs, it is not fair. Now 
these people, engineers and others, if the large 
bulk of them who are working under hard 
conditions and on whose sense of patriotism 
and goodwill will depend the success of the 
project, if they feel that there is no-distinction 
at all between the good and the bad, certainly 
we won't get results. And what are the results 
that we are aiming at? Well, we want to see—
it is my ambition—that we raise the work in 
that project to that level of efficiency, more 
than normal efficiency, more than normal 
honesty, so that whatever we have lost will be 
more than made up. For that conditions have 
to be created, and I have been striving to work 
for those conditions. We are defeating the very 
object when we go about painting everything 
in lurid colours and creating a sense of 
frustration among those who are trying to do 
well by the country. 

Sir, I took charge and immediately 
1 was faced with the Report of the 
Estimates Committee. Then I pro 
mised the House that I will look into 
everything, take action and that I 
will report. At that stage a Com 
mittee had been appointed. It was a 
Committee consisting of the Road 
Development Adviser and Joint Secre 
tary to the Government of India, 
Ministry of Transport, an Accountant 
General and the Chief Engineer, 
Roads and Buildings Department, 
Orissa, and this Committee had among 
its terms of reference....................  

SHRI S. MAHANTY (Orissa): Is it Mr. 
Bennett? 

SHRI  GULZARILAL   NANDA: Yes. 

AN HON. MEMBER: What are the other 
names? 

SHRI GULZARILAL NANDA: I am not  
concerned  with  the  names. 



 

SHRI K. S. HEGDE (Madras): Names are 
of some importance. 

SHRI GULZARILAL NANDA: All right. 
They are McKelvie, Padhi and Bennett. 

SHRI S. MAHANTY: With your kind 
permission, Sir, may I know if the minute of 
dissent of Mr. Padhi is also included  in that 
Report? 

SHRI GULZARILAL NANDA: No Report 
has been placed on the Table of the House. I am 
only referring to the terms of reference and to 
the constitution of the Committee which has 
been asked to report regarding various matters 
including efficiency or otherwise and the 
arrangements hitherto obtaining in so far as they 
relate to technical control over the Executive of 
the project. Sir, in addi- | tion, this Committee 
was charged with the task of reporting on 
certain irregularities. Before the Committee 
met, and, during the period of their appointment 
they were sent several detailed notes and mass 
of connected papers on irregularities alleged to 
have been committed at Hirakud and this 
Committee was at work on those irregularities. 
That was towards the end of 1951, and it 
continued. After that, in August last year, we 
made the appointment of a Joint Secretary 
specifically with the idea that he should go to 
Hirakud and make a special study of the 
conditions there. 

SHRI K. S. HEGDE: Who is the Joint 
Secretary? 

SHRI GULZARILAL NANDA: Mr. 
Sivashankar. He was authorised to take all 
necessary action as he went along. He made 
protracted enquiries on the spot. A number of 
persons had to be questioned, and records had 
to be seen. Then I went there. I spent 13 days 
there. I had a very detailed look into 
everything during that period. I am going 
back there again. I saw the records. I went 
round and familiarised myself with the 
working of the project. And then—and this is 
something which concerns me personally—I  
issued  a  statement. I  find 

that some observations were made on the 
floor of the House about that statement. Mr.  
Hegde  said: 

"He made a statement, but what do we 
see in it? He has paid a compliment to the 
officers there. But what do we see in the 
report of the Public Accounts Committee? 
How are you going to reconcile the two? 
How do you expect the public to have 
confidence in your statements if they are 
patently wrong and patently  
unacceptable." 

Now, this is what was said here. I have a 
record of that speech. I agree that if any 
Minister says anything which is calculated to 
mislead the people or has that effect because 
of his negligence, that is a most heinous 
offence. And therefore, Sir, I have to make 
my position clear in categorical terms about 
this matter. I reiterate every word of that 
statement which I issued. I stick to every 
word of it. I stand by every word of it. 1 am 
prepared to be judged by it. Sir, I repudiate 
the suggestion that was made that the 
statement which I issued was inconsistent 
with what the Public Accounts Committee has 
said. There is no connection between the two. 
I will quote from the statement, because it is 
relevant. I will not read the whole of it. This 
is what I said in the statement: 

"I could see ample evidence of 
commendable care on the part of the 
administration to secure economy, speed 
and good quality of work. No pains are 
spared to make a sound job of it and no 
risks are taken. The quality of every bit of 
material which is going into construction is 
being examined with meticulous care. The 
efficiency of the various operations has 
been improving. There is still scope for 
further development and I expect all 
concerned will raise the level of the work-
ing of the project to the best that can be 
achieved. 

"The project is making satis 
factory progress ............ We have, how 
ever, to make sure that lands in the 
commanded area will    be    prepared 
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[Shri Gulzarilal Nanda.] for the    use of the 
water when    it is  available.    A good deal 
remains to be done on that account." 

And this is what I said about the 
administration  of  the   project: 

"The   administration  of  the   pro 
ject ............" 
This is with reference to the question which 
was raised in the course of observations about 
recruitment from Orissa, 

"............... is doing its best to dis 
charge its obligation to give prefer 
ence to the residents of the area in 
filling various posts subject of 
course to the need for observing 
standards of efficiency and compet 
ence. It has been noticed, however, 
that in enforcing discipline the 
officials have recently been betray 
ing a degree of nervousness owing 
to the trouble created by certain per 
sons dealt with for mis-demeanour or 
failure to discharge their duty and 
the support which they are able to 
enlist on their side. If this continues, 
discipline and efficiency on the pro 
ject are bound to suffer. I have, 
therefore, told the officers and the 
staff that they should not be deflect 
ed by any such consideration 
from       the.performance of 
their own duties in the interest of the 
success of the project and I have assured 
them that the administration will not be 
influenced by any irresponsible and 
unfounded allegations. At the same time I 
have stressed the imperative need of 
securing for the project a reputation which 
none can challenge. The absolute 
incorruptibility and high efficiency of 
employees of all grades alone can bring this  
about." 

Sir, I said something about the past also.    
This is what I said: 

"I am aware of the suspicions which 
have been aroused, and I have been looking 
into all these matters during the 13 days 
that I have spent here. I have also not lost 
sight of the fact that the Government felt 
itself impelled to start 

the project without delay and in the earlier 
stages things have happened which must 
cause concern and regret." 

And  I said more about  it: 
"Steps have been taken to prevent the 

recurrence of such happening;, and I have 
impressed on every one here the need for 
constant vigilance and continued 
improvement. "The loss or wastage of a 
single pie should be  prevented." 
Sir, this was the statement. As I said, I am 

prepared to be judged by this statement. 
There are two parts of it. The first part relates 
to what I saw. I said something about what I 
leaint then. But I knew about the past. 

PROF. G. RANGA: Our difficulty is about 
what is happening today, and day after day. 
Questions are asKed, and our own Ministers 
are not able to  give  any  satisfaction. 

SHRI K. S. HEGDE: On a point of 
information. Does the statement show the 
situation as it existed when the hon. Minister 
went there, or does it show the administration 
of the Hira-kud  Project  as  such? 

SHRI S. MAHANTY: May I interrupt just 
for one minute? 

MR. DEPUTY CHAIRMAN: Order, order. 
No interruption. All these questions have 
been raised quite a number of times. 

SHRI GULZARILAL NANDA: Sir, I am 
asked: what about the present? I have seen 
the remarks made by the hon. Member that 
we should not think that we can allow small 
instances of inefficiency, etc., where such big 
projects are concerned. I agree with him. We 
want to see that not the least bit of 
inefficiency prevails anywhere. But the point 
is that all these things which are under 
discussion relate to a oast period. 

SHRI K. S. HEGDE: I am afraid we are 
unable to agree. If the hon. Minister reads the 
Public Accounts Committee's report, it looks 
as if things are going on in the same strain 
even today. 
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SHRI GULZARILAL NANDA: Sir, let me 
repeat the questions that have been raised. 
Questions have been raised about 
irregularities in the accounts, and it has been 
said that there has been fraud, there has been 
cheating, and so on. All those cases relate to 
a very old past. 

MR. DEPUTY CHAIRMAN: I think the 
position will be clear if the hon. Minister tells 
the House to what period the Public 
Accounts Committee refers. 

SHRI GULZARILAL NANDA: The Public 
Accounts Committee has dealt with various 
cases of irregularities— for instance, the case 
of the purchase of buffaloes, the case of the 
purchase of sleepers, etc. That was in Decem-
ber 1950 and January 1951. It has referred to 
the subsidiary dam. It has referred to another 
bridge that was being built. All these are also 
things which  concern  that  period. 

So far as procedural matters are concerned, 
well, I cannot say that at no time will 
anything occur to which an audit objection 
cannot be raised. What institution is there 
which will not get audit objections about 
something or other? But I have been insisting 
that we want to prevent that. We have been 
trying to take action, and we have taken 
action, and we are satisfied with the 
improvement, but we are not satisfied that all 
that we want to achieve has been achieved. 
We want to go on improving further and 
further and to get out the best that we can.    
(Interruptions). 

MR. DEPUTY CHAIRMAN: Order, order, 
I will not allow any interruption. 

SHRI GULZARILAL NANDA: Now. in the 
face of all these facts, it is really difficult to 
understand why they go on repeating the 
charge. The difficulty of the hon. Members is 
this, that they have not been able to see the 
statement in the context in which it has been 
made. Where is the surprise that the 
newspapers will do the same? I have seen the 
newspapers. I saw The 

Bombay  Chronicle,  for  example.    It 
says: 

"Mr. Nanda, Union Minister for 
Planning, after a brief visit, gave a 
certificate of good conduct. But now 
the bubble is pricked............... " 

I am prepared, Sir, to quote chapter and verse 
to show that among all those persons who are 
employed there now there is not a single 
person to whom the Public Accounts Com-
mittee's report refers. I will be able to give 
the details of that. All those people do not 
exist there now. That is one outstanding fact. 
And therefore when I say that the people 
there are doing well, I am entitled to do that 
because  the  things   have   improved. 

PROF. G. RANGA: But you art 
going to encourage them; you give 
them further encouragement; that is 
the usual trick that is being played .................  

SHRI GULZARILAL NANDA: Sir, their 
charge can be justified only if I am not able 
to show that action has been taken against 
every person who was concerned in these 
matters. 

SHRI K. S. HEGDE: What action 
have you taken against the Chair 
man...........  

SHRI     GULZARILAL     NANDA:     I 
will come to that. That person is the 
uppermost in the minds of the hon. Members. 

SHRI B. RATH (Orissa): Let us also 
understand that action was not taken by the 
Government unless these matters were 
brought to light and no action will be taken 
against other people unless their cases are 
brought to light. 

SHRI GULZARILAL NANDA: Sir, action 
was taken long before any committee came 
on the scene. Action was taken against the 
Chief Engineer long before anybody dealt 
with this matter here. 

PROF.   G.  RANGA: Sir,  is  this ..............  
MR. DEPUTY CHAIRMAN: Order, order. 

I won't allow any disturbance. 
SHUI GULZARILAL NANDA: Sir, the 

Chief Engineer was recalled from 
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[Shri Gulzarilal Nanda.] that place and not 
only recalled but demoted, which occurs very 
rarely in the case of a Chief Engineer. The 
Chief Engineer went back as Superintending 
Engineer and later on again when a reference 
was made to me for promoting him, I came in 
his way there. Now that is about the Chief 
Engineer. Again another Superintending 
Engineer who has been mentioned in the 
report, police investigations are going on 
against him for some time and all the records 
have been banded over to the police. 

SHRI ft. U. AGNIBHOJ (Madhya 
Pradesh): Are the officers under suspension? 

SHRI GULZARILAL NANDA: Sir, not 
only suspension, but the person against whom 
still an enquiry is going on was removed—the 
person who is concerned in this report. Not 
only I suspended him but I removed him. He 
has  been removed.    (Inturruptiftns.) 

MR. DEPUTY CHAIRMAN: Oraer, order. 

SHRI GULZARILAL NANDA: And then, 
Sir, that is not the end of the mattsr apart from 
what action has been taken on the report of 
the Public Accounts Committee. Action was 
being taken from time to time as things arose 
and that is why within a day of the 
Committee's report being placed on the Table 
of the House I was able to make a statement 
showing that 16 out of 22 recommendations 
of the Committee had been accepted and as 
far as the other recommendations were 
concerned, they were under examination. 
That shows that we had already been working 
on those things long since and therefore it 
was possible for us to deal with all those 
cases •o quickly. The persons mentioned in 
this report are not there at all and police 
investigations and further inquiries are being 
made in respect of them, covering a range at 
material much wider than what ttrc Public 
Accounts Committee has brought to our 
notice. 

DR. RADHA KUMUD MOOK.ERJI 
(Nominated): May I ask one question. 
Sir? Why did ...........  

MR. DEPUTY CHAIRMAN: Dr. 
Mookerji, I am not allowing any disturbance. 

SHBI GULZARILAL NANDA: I 
shall cite some other action that was 
taken ............ 

(Several interruptions.) 

MR. DEPUTY CHAIRMAN: No, no. 
Order, order. Please resume your seats. I will 
not allow any further disturbance. 

SHRI GULZARILAL NANDA: Sir, there 
was a case of a division clerk who was 
convicted by the lower court and he made an 
appeal; the question of import of bullocks is 
under examination; Sir, there was another 
case of falsification of Muster-roll which is 
under examination and enquiry by the S.P.E.; 
there is a further case of false measurements 
and consequently overpayments. This is 
under enquiry by the Special Police 
Establishment. And then there is a case of 
illegal gratification received by one S.D.O. 
and cognizance has been taken and it has 
been registered by the Special Police 
Establishment. And tnere are one or two other 
cases which are under enquiry. Sir, it will be 
seen that in every case enquiry is going on 
and certainly action will be taken as soon as 
the enquiry is completed. Sir, it Is not for me 
to complete all the enquiry. A certain 
procedure is prescribed tor enquiry. Maybe, 
we should simplify this procedure. I am in 
favour of doing that and maybe, we should 
have some special action taken; I am in 
favour of that. But today, whatever the 
position is, we have to abide by a certain 
procedure prescribed and doins that we find 
that it takes some time. 

Sir, I am now being asked "What about 
those above"? Sir, here I have to talk with a 
certain amount of feeling. I  was   very   
much   pained   when 



 

some expressions were used here as 
"marauders and acts of depredation by certain 
officers and the Government of India giving 
protection and promoting those people". Sir, I 
am asking: Which is the case of promotion? 
Mr. Hegde said that some people have been 
promoted. Who has been promoted? 1 would 
like to know that. 

SHRI K. S. HEGDE: Sir, the Public 
Accounts Committee itself refers to 
•one of the officers who was the Chair 
man of the Power and Water Works 
and who was recommended for depu 
tation to America and................ 

SHRI GULZARILAL NANDA: That 
was the case of a Superintending 
Engineer before these things arose. 
There was his previous record. Now, 
Sir. this is rather a serious matter if 
hon. Members say that the Govern 
ment is harbouring offenders and 
giving them protection in these serious 
matters. It is intolerable, Sir, parti 
cularly for a person like myself who 
was for 25 years with the man who 
laid down the highest conceptions of 
moral conduct and moral values. Sir. 
I was under his direction for 25 years: 
although I may not have observed all 
his teachings and precepts fully. I can 
certainly say this that I could not 
have degraded myself to that level 
that ........  

SHRI C. G. K. REDDY: No one has made  
that  suggestion.   (Intemiptions.) 

MR. DEPUTY CHAIRMAN: Order, 
order. 

SHRI C. G. K. REDDY: We have not 
accused the hon. Minister of moral depravity; 
we have not accused him and I do not think 
any responsible Member would  say  that. 

MR. DEPUTY CHAIRMAN: Well, 
it has been said that the Minister's 
statement  exonerates  them...............  

SHRI K. S. HEGDE: We said. Sir, that the 
administrative machinery had failed. 

SHRI GULZARILAL NANDA: Sir, if they 
say that a Minister knowirtsly protects a 
person or an officer who has done something 
wrong, it amounts to something which is 
unpardonable. It is said, Sir, 'promoted'. But 
promoted whom? The whole thing which is 
occupying the minds of the hon. Members is 
this. It has been said that the Chief Engineer 
was the least part of the whole show. Now I 
do not know anything which has not to do 
with the persons on the spot—the Chief Eng> 
neer on the one side and the Financial 
Adviser on the other—who were dealing with 
these matters. And if any responsibility arises 
later, it is derived from the primary actions of 
these two individuals or the set-up there on 
the spot. Still the question remains that for 
whatever happens—it may be due to the 
Chief Engineer or anybody else—the 
Government as a whole is responsible. 
Certainly, on the CWINC— now C.W.P.G-—
and the Ministry there is an over-all 
responsibility, and unless they show that 
something happened which they could not 
help, they have to be held responsible, I agree 
entirely. On the first impression, certainly one 
does go away with the idea that the standard 
of efficiency of this CWINC had not been 
high at that time. I agree with it. and therefore 
I have been going into this aspect and I might 
say that this is still worrying me and has been 
exercising my mind throughout. According to 
the P.W.D. rules, the Chief Engineer was 
placed in a position of full responsibility and 
he is the person who is fully responsible for 
whatever happens. Did they make a mistake 
in appointing this man as Chief Engineer, is 
the next question. I looked up that. I have 
been assured that till then there was nothing 
against him which would show that there was 
such an inherent possibility in this gentleman. 
There was another thing. At that time, a 
number of projects had been started, and 
there were only two persons available, and 
they chose this man as the better of the two. 
He was not chosen as Chief Engineer. He was 
chosen as Superintending Engineer  in charge 
of 
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[Shri Gulzarilal Nanda.] investigations, and 
when it came to a question of selecting a 
Chief Engineer, this man was chosen, since he 
had done his work fairly well according to 
competent technical opinion and there, was 
nobody else available. This question of Punjab 
versus the rest of the country has been posed. 
It was said that only Punjab engineers were 
chosen and everybody else was excluded. I 
can give facts to show that every effort was 
made to obtain people from all places, I can 
show the letters written to the various States 
and their replies also, pleading their inability 
to give technical personnel. At that time there 
were these displaced persons from the Punjab 
who had a lot of ir.'i-gation experience which 
is restricted only to a few States, and these 
were chosen. I do not. see w hat harm there 
was. These people were available and why 
should they not be taken? Again, I find really 
nothing against this man. Anyhow. I am 
looking into it more carefully. 

After that, the question arises that he had 
not been carrying out his duties and 
responsibilities property and why action was 
not taken against him early. This requires 
careful examination. I have shown before that 
some action was taken and instructions were 
issued when something came to our notice, 
but whenever somebody from CWINC went 
there, there was no sign of anything wrong on 
the spot. Technical men looked at the 
technical aspect. I do not justify; I am only 
explaining what happened. How much blame 
should be apportioned to different individuals 
is a different mailer, but the point is that there 
is no responsibility on any person outside th° 
range of action of the Chief Engineer, but no 
doubt there is some responsibility on people 
above him in that they hav» the over-all 
responsibility. To say that the Chief Engineer 
was the least responsible is wrong. As regards 
the action taken against individuals, even 
before the report of the Public Accounts 
Committee came. action was being1 taken. Tt 
was a con- 

Uiuous action. Even in regard to the people 
against whom act.on has been taken, this is 
only interim action. The whole process is still 
going on. The ground traversed by the Public 
Accounts Committee was practically the same 
as had already been covered, by our officers. 
The action which is. being taken now is not 
only on the basis of the materials given in 
these reports, but on further materials which, 
we are trying to secure by every possible 
effort and from every possible source, and we 
are taxing the people concerned with those 
facts and askin.g them as to what they have to 
say about them. Every shred of material from 
anywhere we are trying to examine and we are 
not going to let go anybody who i.s in the 
least degree culpable. This  is  about  the  past. 

Now, I would like to deai with one or two 
matters wn.cfl have arisen in the course oi the 
discussions, and which relate to certain 
administrative dwtails. li was said that the 
Ministry had deliberately defied the 
accounting procedures. I have examined this 
question and 1 asked for explanation. I find 
that the Ministry has been taking action ail the 
time to see that whatever procedures had been 
laid down were strictly followed. It was no 
doubt true that the engineers on the spot ex-
perienced some difficulties and alse some 
records, etc., were not being kept. in proper 
condition. That difficulty remained for a long 
time and it has put us, I should say. into a 
very regrettable plight, but every action has 
been taken and in the course of our efforts in 
this direction, we have found that we can 
solve, partly at least, our own difficulties and 
also the difficulties of the engineers, while 
ensuring the effectiveness of financial control. 
Still certain residua! difficulties remain, and 
we have submitted them to the Comptroller 
and Auditor General, so that he could solve 
the difficulties of the engineers and at the 
same time ensure that whatever control has 
got to be exercised is exercised. All that has 
been done, and I think that this particular 
charge against the Ministry 
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has been very uniair, and I though:. that 1 
should bring this to the notice oi   the House. 

The real issue  is  this. We have  to see that in 
the choice of the projects the   limited   
resources   that   we   have are applied in the 
best possible manner. We  should  see that we 
do  not  make any   technical   mistakes   and   
that   we choose  those  projects  which,  in   
relation  to   their  costs,   will   give   us   the 
highest  benefit  and     which   will  also bring   
us   a   financial   return     which should be not 
less than what has been laid down for 
productive works.    The Hirakud Project should 
not be judged merely   from   the   angle   of   
non-sanctioned  estimates.     What   does   a   
non.-sanclioned estimate mean? It dots not 
mean  that  there were no designs.    It does not 
mean that the estimates hi not been worked out.    
It means, that at various stages, the concerned 
papers may   not   have   reached   the   
Executive Engineer  or  the  Superintending  
Engineer cr they have been lying with the 
Financial   Adviser,  etc. That  does  not mean 
that I under-rate the importance of  sanctioned   
estimates. The  point   is that we want to see 
that this project   j is  completed  in  a  manner  
that   there   i is no delay, that it is not spread c a   
long  time,   that     it   is  carried   out 
economically and that it yields results   I which  
we   are  looking  forward   to.     I am   sure   
that   this   question   of   delta irrigation  that 
has been talked out is really  an   important  
question. On  the material that  we have.  I  have 
every reason   to  believe  that  it  is  going  to 
do  well,   that   is,  the  delta   irrigation will 
come about and therefore the project will be 
found to be a good one. It is those big things 
which we have to examine, the merits of the 
project and the merits of the action that has 
been taken. 

It was mentioned that people from Orissa 
were neglected. I don't want to go into the 
details. We laid the information on the Table 
of the House of the People, and I am prepared 
to place here a statement showing how the re-
cruitment of engineers and other personnel  
from  Orissa has been  increas- 

ing, ana how not a single person who is 
available irom Orissa has been i ejected 
unless he is found unsuitable i.utaiiy and also 
how the share in the total employment has 
been increasing, and the first preference is 
being given every time to Oriyas. I don't wish 
to-take up the time of the House but I will be 
able to give all that information. So, any 
suspicion on that score is wholly unwarranted. 

Sum B. RATH: What about your High 
School? Is there any Oriya class there? 

SHRI GULZAR1LAL NANDA: I will get ail 
the information about that - School for the hon. 
Member, the classes, the teachers and the 
names of the teachers etc. I am not able to say 
immediately what is the name of the 
Headmaster etc. 

Reference was made by hon. Mr. Hegde to 
a small personal matter. He said that the 
Ministers do not give co-operation. That was 
the substance of what he said. He said that he 
wrote to me but nothing was done. 1 received 
a letter from the hon. Member and 
immediately instead of making a formal 
acknowledgment only which the Secretary or 
anybody can do. action was taken. The 
Deputy Chairman of the Planning 
Commission Shri V. T. Krishnamachari took 
that letter t« Madras because it referred to 
Madras, had discussion on the basis of that 
with the Madras Government. They gave 
certain replies. We had corres-. pondence 
about that with the Madras Government. The 
hon. Member had a talk with the Deputy 
Secretary of the Community Projects 
Administration and with the Deputy Minister 
on the subject and he received a reply from 
the Madras Government also. 

SHRI K. S. HEGDE: I am sorry, that was  
in some other connection. 

SHRI GULZARILAL NANDA: I cannot 
help it if the Madras Government say that his 
suggestions are not acceptable to 1hem at this 
stage. But we earnestly    took    up    that 
matter and 



 

[Shri GulzarilaJ Nanda.] pursued it. It is 
sufficient guarantee of the fact that there is 
every desire and earnestness in trying to help 
the hon. Members to do the very useful work 
that they are doing themselves outside to 
assist in the progress of the economic 
schemes of the country and in the better 
administration of these projects  and  other  
works. 

The hon. Member may be informed 
regarding the Budget from the Madras 
Community Projects that as soon as it 
came—within 2 or 3 days,—it was 
sanctioned. 

SHRI K. S. HEGDE: My complaint is  
against  the  Madras  Government. 

SHRI GULZARILAL NANDA: That is a 
bigger matter than I can deal with. There were 
several other small questions and I think I 
ought not to •encroach on the time of hon. 
Members wishing to speak on other matters 
by giving details about various things that had 
arisen. I may have another opportunity or I 
may circulate a note to hon. Members dealing 
with all those points. 

Finally, I may, in conclusion, assure .the 
House that if there was one thing I had in 
mind when I took over these Irrigation 
Projects, it was this that a large bulk of our 
resources was being devoted to them. I may 
assure my hon. friends that all my efforts will 
be to achieve greater efficiency and try to 
raise the level of honesty and I will strain my 
utmost unsparingly to that end. 

11 A.M. 
PHOT. G. RANGA: On a matter of 

personal explanation. The hon. Minis 
ter said they undertook these enquiries 
long before any Member had taken 
the initiative. I want to assure the 
House and my hon. friend that it was 
myself who raked this matter 3 or 4 
years ago and then I had a long and 
•detailed reply and I may tell you .................  

SHRI     GULZARILAL     NANDA:     1 
aneant the Committee. 

PROF. G. RANGA: The late Mr. Asaf Ali 
who was then the Governor sent a detailed 
report which I found to be very 
unsatisfactory. 

MK. DEPUTY CHAIRMAN: All credit. 

SHRI C. G. K. REDDY: Sir, I had thought 
that I will take almost all the time that I have 
in referring to the principles underlying the 
Finance J-U but it is rather unfortunate thai the 
Minister who was preceding me has provoked 
me into saying something which I hope he 
will take in the spirit that he should. Sir, he 
referred to a statement he had made regarding 
the administration of the Hirakud Project and 
he asked us to take it in the correct context 
and also to examine the statement carefully 
and tell him whether he has made any 
mistakes in trying to protect inefficient and 
corrupt officials. I am sorry that the whole 
attitude of the hon. Minister both in that 
statement and in the speech gives us an 
impression, from which we are not able to 
escape that the hon. Minister is trying to 
protect the officers too much. If I may refer 
from memory to what he has read, he has said 
that he will protect them to his utmost against 
irresponsible criticism, irresponsible 
allegations and other things. But he does not 
use the same strong language in telling them 
that he shall not tolerate even the least bit of 
wastage that may come about or the least bit 
of corruption that may be. 

SHRI GULZARILAL NANDA: I have said 
that. In the statement it occurs  thrice. 

SHRI C. G. K. REDDY: So as far as I can 
see and the tone of the entire speech has been 
such that he has been protecting the officers 
too much and he has been trying to make an 
apology for them in so far as criticisms that 
have been levelled against them not only by 
us but in the press and elsewhere also. I 
would only request him that he should not 
think that any criticism that we may level 
against the Administration should be taken by 
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Aim personally as though we are 
criticising him and that we have been 
accusing him of corruption or nepo 
tism or anything else. He being a 
person responsible for the whole pro- j 
gramme and the Minister in charge, it j 
is up to him to face this criticism and 
it is our duty to bring it forward to 
him again and again. But he is trying 
to tell us that by carrying this too far, 
we will be defeating the very object 
with which we are criticising the 
Administration. He wants it to be 
soft-pedalled against the Depart 
ment ........  

SHRI GULZARILAL NANDA: I said the 
criticism against corrupt officers could be as 
caustic as possible, but those who have done 
nothing should not be  subjected  to this  
criticism. 

SHRI C. G. K. REDDY: I don't think there 
is any case where those who have done 
nothing have been criticised either by us or 
by the press but when the hon. Minister 
makes a statement like that, it would only 
mean that in the interest of the project and in 
the interest of the Administration this 
criticism should be a little soft-pedalled and 
the officers should be supported. He may 
deny this impression but I may assure him 
that the manner in which he has taken up this 
subject seems to give us no other impression. 

Now, if I may go on with the principles of 
the Finance Bill. Do I have the time? How 
much time have I? 

MR. DEPUTY CHAIRMAN: Five minutes  
more. 

SHRI C. G. K. REDDY: I can't do anything 
in five minutes. 

MR. DEPUTY CHAIRMAN: Each 
Member is given 10 minutes; the Chairman  
announced  it here. 

SHRI C. G. K. REDDY: Well, Sir. I cannot 
do anything in just five minutes. 

MR. DEPUTY CHAIRMAN: Just go  on. 

SHRI C. G. K. REDDY: But withia five 
minutes I cannot do anything with the 
Finance Bill. 

MR. DEPUTY CHAIRMAN: If 
every Member goes on  like  this.................. 

SHRI C. G. K. REDDY: But had I 
known that it was only ten minutes, 
I would not have spoken on .................. 

MR. DEPUTY CHAIRMAN: The 
Chairman announced it. 

SHRI C. G. K. REDDY: Well, I would 
rather give the time to somebody else. 

MR. DEPUTY CHAIRMAN: Please go 
on. You can take five minutes more. 

SHRI P. V. NARAYANA (Madras: Good, 
good. 

MR.    DEPUTY     CHAIRMAN:    Get 
along. 

SHRI C. G. K. REDDY: I was in any case, 
going to refer to the Administration in so far 
as the Finance Bill is concerned. We have 
heard everybody talk again and again about 
decentralisation. Everybody lalks about 
decentralisation in administration, of 
administrative reform and decentralisation in 
everything else. We all seem to agree on the 
main question; but unfortunately no one 
seems to put down what exactly they mean by 
this decentralisation. For instance the 
Government say that they believe in 
decentralisation. So far as the Ministers are 
concerned, they also say they believe in 
decentra.-lising things, especially those 
powers which come to them from above 
them. So far as the States are concerned, they 
probably believe in decentralisation of those 
powers which descend from the Centre up to 
the State level. But no one believes in 
decentralisation below his own level, no 
decentralisation any further than that. Sir, I 
should like to know how this decentralisation 
is going to be effected by the Government. 
There is talk of decentralisation not only in 
the political field but also in the field of 
Administration 
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LShri C. G. K. REDDY.J ana they also taik 
of economic decentralisation, decentralisation 
in' the economic held. The hon. Finance 
Minister has again and again assured us that 
because oi the special conditions that are in 
existence in the country, it is essential that the 
country should go in lor economic 
decentralisation; that the country should go in 
tor labour intensive methods, that the country 
should go in for methods which would 
encourage the cottage and small-scale 
industries. But we see absolutely no indication 
of il in the policy of the Government and 
much less in any executive action. I should 
like to know from the Government, especially 
from the Finance Minister, categorically, as to 
what exactly is the type of decentralisation 
that they mean, what exactly is their type of 
decentralisation in the political field, what is 
their type of decentralisation in the economic 
field and in the   other   fields. 

Now, I come to the next subject— 
administrative reform. We take pride in the fact 
that the Viceroy has gone, that the British 
Governors have gone. But I would like most 
respectfully to submit that the agents of these 
Viceroys—the little viceroys—are still kit over 
here undisturbed. We have been shouting 
against colonial administration for the last 20 or 
30 years or more, and in spite of that, since 
1947, for the last five or six years we have 
retained it and if there has been any change at 
all it has been with a view to strengthen this 
colonial administration which has been 
introduced in this country, which was sustained 
in this country merely for one purpose, and that 
purpose was to keep the people under 
subjection. We are using the same machinery, 
the same tiered machinery, the same kind of 
tiers among the district officials and the lower 
officials, merely for one purpose. You have not 
disturbed this system of Administration. This 
type of Administration we have not in the least 
tried to change and the only aim of the 
Government seems to be. their only interest 
seems to be, to keep the  • 

people under subjection, and each seems to 
work for his own ends and not for serving the 
people at all. Even on this matter we would 
like to know what exactly the Government 
mean by administrative changes or adminis-
trative reforms or in what manner this 
wonderful Five Year Plan or the Community 
Projects where the people's enthusiasm is 
supposed to be yoked to the national effort, 
are going to be fitted into this type of colonial 
administration where the people have no 
opportunity at all for expressing themselves 
or to contribute their bit to  the  country. 

Now, I would like to refer to one or two 
points regarding the financial control and the 
financial administration, especially in 
connection with the Defence Department. So 
far as the Defence Department is concerned, 
as everyone is aware, we are spending 
something iike Rs. 200 crores—almost half of 
our Budget—on the Defence Department. 
There has been a statement by an hon. 
Member here that perhaps 30 per cent, of this 
Rs. 20» crores could be saved or perhaps 
could have been saved, if more strict financial 
control could be effected. I want to know 
what exactly is the financial control, not only 
here at the Centre, but in almost every unit of 
our Army, Navy and Air Force and in every 
ordnance workshop and in every other branch 
of the Defence services—■ what type A 
financial control is there to ensure that we are 
getting the full value for the money. I do not 
want to make any irresponsible allegation; but 
it is the general impression in the country, 
and I am sure almost all Members present 
here will bear me out when 1 say that there is 
the impression that for good reasons the 
money that is spent upon the Armed Services 
most of it, is going either to waste or often 
into undesirable channels. 

THE DEPUTY MINISTER FOH LABOUR 
(SHRI ABID ALI):  No, no. 

SHRI C. G. K. REDDY: Mr. Hegde, I 
think, is saying, 'No, no'. 
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SHRI K. S. HEGDE: I did not say that. 

Sum ABID ALI: I said,  'No, no'. 

SHRI K. S. HEGDE: I don't agree with 
most of what you say, but with some  portion 
I agree. 

SHRI C. G. K. REDDY: I am glad 
that he agrees with me to some extent 
and even if it is only with one per 
cent., he can understand how many 
crores of rupees it comes to. Well, 
during the war, when petrol shortage 
was there, when rationing was there, 
everybody knows that almost every 
drop of petrol that was being burnt 
by private cars came from the Army 
or the service establishments. Even 
today if you go to any second-hand 
market of any big city, you will find 
that the spares tor the motor-cars, the 
spares for the lorries or sometimes 
whole lorries, are from the Defence 
Department  and ...........  

SHRI ABID ALI: That was during the war 
period. 

SHRI C. G. K. REDDY: No. I say now. If 
the hon. Minister will accompany me even to 
Bangalore where I come from and where I 
know something, I will take him to a second-
hand market where he could get anything and 
it is all from the military stores. I want to 
know what exactly is the financial control, 
how effective it is and in what manner it is 
being exercised; Is it merely exercised by the 
Financial Adviser sitting here in Delhi or is 
there some other kind of control even in small 
units where this sort of things is happening? If 
I get some good evidence of these things—it 
will be very difficult to get it—I will be in a 
position to pass on those individual 
allegations when and if I can substantiate 
them. But I know this, that in Bangalore 
things of this sort happen. There are supposed 
to be salvage depots, into which not only 
salvage goods go but even good stuff that 
could be used and that is being used by 
private people. I would like to know whether 
there is any intentions on the part of the 
Government to strengthen 

its financial control not only here in Delhi 
where it has sadly failed, according to the 
reports of the Public Accounts Committee 
and other committees, where this has been 
proved—-I am not talking of big contracts on 
which crores and crores are spent where it is 
easier to detect and control, but of smaller 
things and I should like to know in what 
manner Government exercise control, on 
these little things where probably fifty to 
sixty crores are involved, to see that, wastage 
is obviated, or in what manner it is seen that 
the money does not go into undesirable 
channels. 

Now, before I sit down, although I 
should have liked to say something 
else, I would like to refer ................ 

MR. DEPUTY CHAIRMAN: Time is up, 
Mr. Reddy. You have already taken fifteen  
minutes. 

SHRI C. G. K. REDDY: It you will give me 
two or three minutes, I will finish with this in 
so far as the Press in India is concerned. It is a 
matter of gratification to those of us who have 
worked in newspapers or who are still 
connected with newspapers that a Press 
Commission has been appointed. I hope that 
this Press Commission will be able to give us 
a report which will set right certain 
undesirable tendencies in India and I am sure 
that the Press Commission will do a good job 
of it but, in the meanwhile. Sir, the Gov-
ernmental attitude towards the Press in India 
seems to be far from desirable. I am not going 
to refer to the controversy that is going on in 
Bombay regarding the Government of 
Bombay and a particular newspaper but I find 
that there has been more and more of a very 
unhealthy and undesirable and obstructive 
attitude that is being displayed by the 
Government, both at the Centre and the States 
in so far as the Press in India is concerned. 
They seem to think that unless the Press 
wholeheartedly and unreservedly supported 
the Government in power, that press is not a 
respectable newspaper at all and any 
newspaper which goes 
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in for criticism, sometimes may be un-
balanced criticism, sometimes may be a very 
correct criticism which may be unpalatable 
then, immediately the Government's attitude 
seems to be that that newspaper is not worth 
mentioning at all and that invariably belongs 
to what is called the Yellow or Gutter Press. 
Not only that; there seems to be some 
tendency also even to control the freedom of 
the newspapers in their managerial and other 
activities. Now, if I may refer to it. I should 
like to have an answer today or some other 
time—unfortunately the Minister in charge is 
not in Delhi at the moment—but I should like 
to know what part Government played in so 
far as the P.T.I, versus the Re-uter 
»egotiations that, took place some months 
ago were concerned. 

Now, Sir, in 1948 when the agreement 
between the P.T.I, and Reuter was concluded. 
1 was one of those who was dead opposed to 
it because I felt that we should have nothing 
to do with a foreign agency which had an 
undesirable history behind it, which was able 
to influence the news that was coming to 
India and which was also influencing the 
news that was going out of India; but, this 
agreement went on for three or four years and 
so long as I was connected with a newspaper. 
I should like to say, that it worked fairly well 
and although it is most desirable that we 
should have a completely independent news 
agency. it was still a very healthy thing that 
we were able to work it out all right. 
Recently, when there was a possibility of 
extending this agreement. I understand the 
Government interfered and more or less 
influenced the decision of newspapers. I 
should like to know what were the reasons for 
Government interfering in a domestic matter. 
The P.T.I, is a limited company; it is a Trust 
in which almost all the newspapers in India 
are interested and these newspapers wanted to 
have certain negotiations in their own interest 
and in the interests of news dissemination in 
the country. Why did the Government express  
an 

opinion which was almost in the nature of a 
threat, that if they did not do such and such a 
thing, the facilities that were being given to 
the P.T.I. till that date would be withheld or 
suspended? Now. I should like to know what 
were the reasons and what is the justification 
for the interference of the Government in a 
news agency which is controlled by all 
newspapers. It is not a monopoly news 
agency: it is a news agency controlled by 
almost all the newspapers in India. 

This sort of interference can only mean that 
the Government intends, if not now. at least a 
few years hence, to indirectly control not only 
the newspapers by distributing patronage only 
to those who support them, but also-to see 
that the very collection and distribution of 
news will be so influenced that only that type 
of news which is palatable to the 
Government, only that type of news which 
they certify will be sent out to the newspapers 
and will be published  by them. 

MR. DEPUTY CHAIRMAN: Mr. B-M. 
Gupte. Time limit is ten minutes-as you 
know. 

SHRI B. M. GUPTE (Bombay): Mr. Deputy 
Chairman, I support the financial proposals of 
the Government. I am participating in this 
debate with the object of drawing the atten-
tion of the hon. the Finance Minister to a 
grievance of a large section of the people in 
my State, namely. Bombay. I refer to the 
great disparity of rates in excise on tobacco 
used for biri making on the one hand and the 
excise on tobacco used for hookah and 
chewing on the other. The rate for the former 
is 14 annas per pound and for the latter 6 
annas per pound. I am told that this disparity 
is based upon the assumption that hookah is a 
luxury of the poor but the biri is not. I have 
no hesitation in saying that at least as far as 
my part of country is concerned,   the   
assumption   is   totally 
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wrong. I do not know whether hookah i.s a 
luxury of the poor in the North; it may be. I 
do not wish to quarrel with that proposition. 
My point is that the same can be asserted - 
with regard to biri also, with equal validity 
and with equal force because in my pro-vince, 
the smoking of biri is indulged in almost 
exclusively by the low income group not as a 
luxury—I would prefer to say that it is not a 
luxury but as a sort of relief from the dull and 
drab life which is their lot. So. once this 
assumption is knocked out. then the case for 
discrimination falls to the ground and the case 
for one uniform flat rate becomes irresistible. 
Apart from the burden of the high taxes of 
tobacco intended for biri there are other 
difficulties and anomalies which have arisen 
in the administration because of this 
discrimination and because of this 
differentiation. There is the question of 
clearance at lower rates. In 1.951, in response 
to some of the complaints made by the 
merchants of tobacco, the Governmenl 
announced that they were prepared to allow 
clearance at a lower rate where a particular 
variety or varieties were not used for biri 
making, but unfortunately that policy has not 
been properly implemented and anomalies 
have arisen. I am told that one variety called 
Black Chopdia can be cleared at 6 annas at 
Thana or Kalyan but in the Bombay City. 
Even though responsible officers have 
admitted that in the city that variety is not 
used for biri making, there are these 
complications and there are these anomalies. I 
therefore, submit that all this is arising 
because of the discrimination. because of the 
differentiation in rates and it is very 
undesirable. Perhaps this discrimination has 
given rise corruption, harassment and evasion 
of duty. If we have one single uniform rate it 
will not only eliminate corruption but 
simplify administration also and perhaps the 
income might also be raised. I can have no 
better authority in respect of this proposition 
than the predecessor of the hon. the Finance 
Minister and, with the permission of the 
House I should like to quote some of his 
sentences. 

Shri Shanmukham Chetty while replying 
to the Debate on the Finance Bill  in  1948  
said: 

"I am told that a great many people buy 
the tobacco by paying only four annas by 
declaring that it is intended for hookah, and 
then sell it to people who manufacture 
biris; there is therefore considerable loss of 
revenue already. In fact, if our duty on 
tobacco is levied on a scientific basis, the 
yield must be very much greater than what 
it is today. This is one of the points that I 
have taken up for detailed and expert 
examination. My own idea is that we must 
devise our excise on tobacco in such a 
manner that there would be a fairly low 
and a fairly uniform rate of duty on all 
classes of unmanufactured tobacco, and 
heavy excises on the manufactured article, 
so that there may be no loophole in the 
matter of revenue. I wanted to introduce 
this system in this very Budget but on an 
examination I found that the whole ques-
tion was so complicated that it required 
very careful and expert investigation 
before we proceeded further. My intention 
i.s to have such an investigation made 
during the course of the coming year so 
that at least for the next Budget we might 
rationalize our excise duty on tobacco." 

That was in 1948. I do not know whether 
the matter was pursued in the Ministry. Even 
if it was not pursued hitherto I would again 
request the hon. Minister to look into the 
matter and give relief to the people of my 
State in the matter of this grievance. 

PANDIT S. DUBE (Madhya Pradesh): 
Deputy Chairman, Sir. There has been so 
much debate of a mixed hotchpotch character 
that it leaves both the Government and the 
Members in a very confused state of mind. I 
would suggest. Sir, that in arranging these 
debates which last for so many days, some    
regular   procedure    should   be 



 

[Pandit S. Dube.J followed, namely, that 
certain days should be fixed for debates on 
certain Ministries only. And in this way if all 
the departments of Government are divided 
into so many days for each it will be 
convenient for the hon. Members as well as 
the Government, and the criticisms will be 
more concentrated, and all aspects of the 
particular ministries will be discussed in a 
particular period of time and a great deal of 
repetition and a great deal of speeches of an 
uninformed character, of the type we now see, 
will be eliminated. I therefore suggest that you 
will be good enough to use your good offices 
in the matter of seeing that the debates in this 
Council are made more effective. For 
instance, I will say that when we talk about 
military matters we talk about the great deal 
of expenditure we incur unnecessarily— 
perhaps that is the insinuation regarding  the 
Defence  Department. 

Now, Sir, so far as India is concerned we 
cannot rely entirely on the naval arm or air 
arm to protect us. The most important arm is 
the infantry and that is the only arm on which 
we can rely. No nation has ever succeeded in 
conquering another nation except by the 
infantry. There,-fore it is our duty to see that 
infantry is maintained in the highest pitch of 
efficiency and of contentment. I am talking 
especially of contentment because. Sir, we 
must know that we have not got the latest 
weapons from the other countries and no 
country would be foolish enough to give its 
secret weapons or to give out the secrecy of 
its weapons to another country. So we must 
be content with the second rate or third-rate 
weapons, weapons which have outlived their 
usefulness as arms either of offence or of 
defence in other countries. Therefore all that 
we have got to do is to concentrate upon the 
rifle as part of our defence. The rifle is there 
but who wields that rifle? The rifle is wielded 
by the man, the sepoy, the soldier, who is to 
shoot, if need be. And who looks after these 
soldiers? They are the Lieutenants, the    
Captains   and   the   Majors,   the 

people who are in charge of platoons and in 
charge of companies. It is they who are the 
foundation of our army. 

Now what is the position with respect to 
these people? Are we treating them well? Are 
we keeping them contented? Are we keeping 
them in such a condition that they will give 
their utmost to the country? We must re-
member that these people are sworn to die for 
the country. We must be always conscious of 
the fact that they are sacrificing their lives so 
that we may live in peace. Therefore it is 
necessary that the country should see to it that 
they are given the utmost possible 
consideration. Now what is the consideration 
which we give? We expect that these 
Captains, these Lieutenants, these Majors and 
other officers should maintain a high standard 
of life. We expect them to travel first-class 
always. We expect them to be always dressed 
in uniform. We expect them to maintain a 
high establishment and we expect them to 
maintain the highest standard of 
gentlemanliness and decency. But what do we 
pay them? A miserable Rs. 400 or 500 or even 
600 or 800. Does that go far in relation to the 
cost of living now-a-days and in relation to 
what we expect of them? It is impossible for a 
married man. if he is transferred from one 
place where he had married quarters, to 
another place where there are none, to find a 
suitable place to live in, and even if found, to 
pay high rent. Please remember that the 
'military career' is not a place for money-
making. Still at least something must be done 
to them to make both ends meet. They have 
their sons to be educated, their daughters to be 
married, they have to look after the other 
different things. I looked into the accounts of 
a gentleman who was for 8 years in the Army 
and saw that he had exactly Rs. 32 in the 
savings bank. This is a most regrettable state 
of things, Sir, because unless these people are 
given the necessary sustenance in life, unless 
they have satisfaction that they are not to 
worry for these things, it is not possible to get 
the best of them. They are the people 
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who are patriotic, who are self-sacrificing, 
who are devoting their utmost for the 
country's good and I can never agree to any 
proposal aiming at lesser expenditure on 
defence than what the Government is now 
spending on it. Of course, so far as 
expenditure on Defence is concerned, there 
are certain sections of that Department where 
you must be careful. Hon. Members have 
referred in more or less guarded terms to rat-
holes and to leakages in the Army. Let us be 
more specific. My charge is that the Supply 
Department has not been properly looked 
into. It is the Supply Department mostly 
which is responsible for all those leakages 
and I wish that it were possible for 
Government to tighten its screws so far as 
this is concerned. In this connection I was 
rather surprised, so far as this corruption was 
concerned, that a claim was made by an hon. 
Member to say that the provisions of the 
Criminal Procedure Code and the Evidence 
Act should be loosened in order that the 
offending people could be more easily 
convicted of their offences than it is 
otherwise the case. Sir, we ought to be proud 
of one thing that so far as India is 
concerned,— whatever else the British 
Government had not done—they have left a 
system of  jurisprudence   which   is   second   
to 
none   in  the    world ...........(Interruption.) 
I shall see to that. So far as this one thing is 
concerned it is said -that the presumption of 
innocence is the golden thread which runs 
throughout the web of British jurisprudence. 
Even this we have given up in the Corruption 
Act that we passed in the last session by 
throwing the burden of proof upon the 
accused. And yet. Sir, it is said that we must 
further loosen the whole Evidence Act, all the 
evidence that is brought forward. I submit, 
Sir. that it would be a great disaster if the 
highest standards of judicial procedure are 
loosened and if it is made possible to send 
men to jail on suspicion and not on evidence. 
I would like to recall to your attention. Sir, a 
small piece of news which appeared in the 
newspapers and that is this. In England a man 
was hanged for murdering his daughter. He  
protested   his   innocence 
30 C ot SD. 

and yet he was hanged. After some 
time it was discovered that his fellow- 
lodger had committed the offence and 
it was he who was responsible for 
seven or eight deaths and that the 
skeletons of the women who were 
killed were found in the cupboards 
and in the various parts of his house. 
If this can happen on suspicion in Eng 
land which has such a rigorous stan 
dard of evidence, surely we must 
recognise that it is possible, so far as 
we are concerned, that such grave mis 
takes may happen which are irretriev 
able. I for one would stick to the judi 
cial standard which has been going on 
in this country for so long Sir, I would 
refer ........ 

MR. DEPUTY CHAIRMAN: Your time is 
up. 

PANDIT S. DUBE: I shall finish within a 
very short time after referring to an important 
thing. Sir, I come from a Province which is 
entirely undeveloped. The undeveloped area 
in the Madhya Pradesh is vast-although the 
State is a very large one.—it is the largest 
Province in India—and yet there is only one 
line of railway which goes round the 
Province and there is nothing else. Then, Sir, 
I have referred in my questions to road 
communications that they should be made 
more extensive so that the immense resources 
of the forest material and minerals may be 
utilised for the benefit of the country. I am 
sure that Government will give its attention 
to the fact that this area requires to b<? 
improved. 

May I, Sir, put in one word regarding the 
ceiling for agricultural holdings? It appears to 
me that so far as the proposed limit of 
agricultural holdings is concerned, and this 
has to be considered in connection with the 
raising of the standard of life of the people, 
well, you want them to be better, but you cut 
off their sources of income. You make a man 
earn less and spend more. He may have 
children to be sent to school; he may have 
boys to educate, he may have girls to educate 
and to marry and yet you do not 
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(.Pandit S. Dube.] help him to meet this 
situation. I hope this question will receive i 
the very-serious attention of Government 
when the question of fixing a ceiling for agri-
cultural   holdings   is  considered. 

SHRI S. N. MAZUMDAR: Mr. Deputy 
Chairman. Sir, the other day rny hon. friend 
Mr. Shah, the Minister for Finance, tried to 
avoid answering our criticisms by remarking 
that we have repeated merely old slogans. But 
as we find Government pursuing the same 
policy and the same story of unemployment, 
starvation and misery of the people unfolding 
before us day by day, we have to repeat the 
same charges in our criticism in order to hold 
up the mirror before them. But though 
ordinarily our criticisms do not find an echo 
in the hearts of Government Members, they 
are finding an echo in the minds of the people 
outside; already the people outside are 
shedding their last lingering illusion;, about 
the Congress Government. Not only that, but I 
find inside the House also in the minds of at 
least some of the Members on the other side 
who have not thrown overboard their past 
traditions and patriotic conscience, our 
criticisms are finding an echo. I think. Sir, the 
Government should see the sign of the times. 

Now I shall come to the Bill and as the 
time at my disposal is short. I shall deal with 
only a few aspects. Sir, I shall deal with that 
question of section 49A—Agreement for 
granting relief in respect of double taxation or 
for avoidance thereof. Sir, we are totally 
opposed to this. In the name of giving relief 
from double taxation Government is giving 
protection to the foreign capitalists who 
amassed huge profits by exploitation of our 
country for a long time. This can be called, in 
reality, loot of our country and even now that 
very thing is continuing. Sir. I shall cite only 
a few examples within the short time at my 
disposal how in the name of granting relief 
from double taxation and granting protection 
to Indian industries. Government is really 
giving relief and protection to foreign 
industries. 

Recently there was a meeting of the 
Federation of medium and small industries at 
Calcutta. The President of that meeting 
complained that due to competition of foreign 
companies, some of the Indian industries are 
on the point of extinction. The indigenous soap 
industry is on the point of extinction due to 
competition from Lever Bros, the electric lamp 
industry from Philips and G.E.C. and the 
belting industry from Dunlop. Besides these, 
glass, pencil, fountainpen ink industries etc., 
are also on the point of. extinction. I shall give 
you some more figures. Out of 44 protected 
industries, in 19 foreign capital is entrenched. 
In Aluminium out of the total capital of Rs. 
290 lakhs invested in it, Rs. 140 lakhs belong 
to foreign capital. In the industry producing 
dry batteries, out of a total capital of Rs. 133 '9 
lakhs Rs. 101 4 lakhs belong to foreign capital. 
In the Match industry out of a total capital of 
Rs. 295'5 lakhs Rs. 110 lakhs belong to foreign 
capital and in the industry producing motor 
vehicles, batteries, etc., out of a total capital of 
Rs. 113 94 lakhs Rs. 52-78 iakhs belong to 
foreign capital. 

Recently there was a conference of All 
India Federation of workers i'i Petroleum 
industry- In that eonfereac complaints were 
raised that the three petroleum companies—
Burmah Shell. Standard Vacuum and 
Caltex—together sell annually Rs. 170 crorc 
■ worth of petroleum products but they show 
only Rs. 2 crores as profits. Th'j workers are 
prepared to prove, pro vided the Government 
is prepared \ti accept their co-operation—that 
the profits are really Rs. 10 crores annually 

In the case of the shipping corc-panies also, 
according to the figures given by the Ministry 
of Commerce and Industry, the total foreign 
owned paid up capital is Rs. 44 93 crores 
while Indian owned paid up capital is Rs. 8-
51 crores. These foreign shipping companies 
are making a profit of Rs. 10 crores annually, 
but they behave with the Indian seamen in a 
most ignominious manner. I have no time to 
describe the treatment which the Indian 
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seamen   receive   at   the   hands   of the 
foreign companies. 

In Jute the foreign capital is to the extent of 
70 per cent, and how do they behave? In 1950 
there was a Jute Tribunal. It   gave   its   award   
in   October 1951 according to which 48 hours 
week ■was to be continued but within three 
months  of  that award,  the jute magnates 
violated the decision of the award and  
introduced  42  hours  week. When the  
attention  of the  Government  was ■drawn  to  
the  fact.   Government   took no action. 
Recently according to newspaper  reports  a   
deputation  from   the I.J.M.A.  is  either  
coming to Delhi  cr has   already   reached   
Delhi   with   the request that the working in 
jute mill be   restricted   to   36   hours   week   
arid sealing   up   further   121   per   cent,   of 
loom. That  is   why   I   am  opposed   to 
granting  relief   to   foreign   companies Sir, I 
was very glad to listen the other •day to my     
hon. friend Mr. Gcvinda Reddy  who   was  
also  speaking  about this and was expressing 
feelings almost ■similar to mine. 

Now, I shall have to go to other points, I 
have to say a few words about the Tea Excise. 
Government has come up with a proposal to 
give some relief to the industry, but I am very 
doubtful, Sir, about the motives of Govern-
ment. What is really at the back of the mind 
of the Government? Relief is really required 
by Indian small and medium gardens. This 
relief was required long time ago. At that time 
Government took no action. In ibe last 
Tripartite Conference at Calcutta an 
agreement was arrived at between the 
representatives of the employers and the 
employees, and I had« referred lo it on the 
floor of this House on a previous occasion 
also: according to that agreement the excise 
duty rhould have been refunded and 
afterwards if a committee found that some 
gardens have made a profit, then the amount 
of refund was to be utilised for the welfare of 
labour. At that time Government took no 
action, but now after a long time Government 
has come up with a proposal to give some 
relief to the industry. 

Sir,  there are  several questions   involved  in  
this  thing.    Whom   xs   this relief going to 
reach? Is this going to be extended to workers 
also? According   to   the   figures     supplied   
by   the Ministry    of Commerce  and  Industry 
the total foreign owned capital in the Tea 
industry is Rs. 39-54 crores while the    total    
Indian    owned    capital    is Rs.  1295 crores. 
So the fact that the industry  is  dominated  by  
the British monopolists  is established  from 
these figures,   but  the  Government   tries   to 
avoid facing the real truth. As regards this   
relief   also,   when   this   question whether  
this  relief is  going to reach the labourers was 
raised on the floor of the House of the People, I 
find. Sir, //tat my friend, the hon. the Finance 
Minister,  in  his  reply made some remarks     
that   labour   had   over-played their  cards. Sir,  
I do not know  what is  at  the back of the 
Finance Minister's   mind. The  tea  garden  
labour   is very  backward. They  cannot 
overplay their  cards.     They  cannot  play   
their cards  even. I  have  no  time  to  dwell at 
length  on   this   matter. I  wiii  only refer to 
the statement of the Finance Minister. He said 
that 42 gardens had been     reopened,     and     
that     39,228 labourers   had   been   re-
employed. Sir, I find a difference between the 
figures supplied  by the Labour  Minister and 
those supplied by the Finance Minister. In  the  
report  of  the  Labour Ministry it   was   stated   
that   100   gardens   had been closed. The 
Finance Minister told us   that  94   gardens  
had   been  closed. As   regards   the   number   
of   gardens which   have   been   reopened   
also   the Labour   Minister   said   the   other   
day that the number was 36. and there is also   a   
difference   in   the   number   of labourers re-
employed. The Commerce Minister, replying to 
a similar question of mine, could not supply 
any figures. I  wonder  whether these  three  
Ministers   are   at   logger-heads   with   each 
other   and   whether   there   is   no   co-
operation between them. 

Sir. I insist that the relief given to industry 
should reach the labourers, and Government 
should see that the consumers are also not 
made to oay higher  prices.    In  this   
connection   I 
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[Shri S. N. Mazumdar.] 
should  like  to  draw  the  attention  of 
Government to an announcement made 
a few days ago ............  

MR. DEPUTY CHAIRMAN: The hon. 
Member has exceeded his time. I will give 
him only one minute more. 

SHRI S. N. MAZUMDAR: I will finish in 
two minutes. A few days ago, Sir, there was 
inserted in "The Statesman" an 
advertisement, from Brooke Bonds probably, 
a formal advertisement, practically 
threatening the Government that because of 
the iiv crease in the excise duty on package 
tea, many industries connected with packing 
would be affected and there would be 
retrenchment. I want the Government to take 
action about that. 

SHRI K. RAMA RAO: I also saw that 
advertisement. I would request the hon. 
Member to take it tc the Chairman and show 
it to him. It is a matter of privilege, Sir. 

SHRI S. N. MAZUMDAR: I shall find out 
the copy of the newspaper and place the 
matter before the House tomorrow. 

Sir, as the time at my disposal is short, 
before I conclude I will make one statement. 
Yesterday my hon. friend Mr. Narasimham 
referred to the strike at Hindustan Shipyard. 
Today we have been informed that the dis-
pute has been referred to an Industrial 
Tribunal. Sir, those workers were retrenched 
without consulting the union. Government 
could have referred this matter to an 
Industrial Tribunal long before, and then the 
question of strike would not have arisen. 
Only when there was a complete strike, this 
matter was referred to the Industrial Tribunal. 
This highlights the policy of the Government 
towards industrial labour. 

SHRI  T.  PANDE   (Uttar Pradesh): 
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LFor English translation, see Appendix 
IV, Annexure No. 129.] 

SHRI RAMA RAO (Madras;: Mr. Deputy 
Chairman, it is rather difficult to address a 
House where even the Congress Members are 
not present. It is a waste of time. (Some Hon. 
Members: We are here; we are here). 

12 Noon. 

Sir, much has been said by the 
Opposition about waste and corruption. 
I am perfectly willing to admit that 
there is a good deal of waste and cor 
ruption; bin and corruption in 
what connection? Perhaps with regard 
to the big projects mostly. Sir, too 
much—really too much—has been said 
about this. Mr. Nanda made a 
good defence, but something may still 
be said in a general manner. 

Sir, the greatest generals in history have 
been the greatest wasters. War is a terrible 
thing; it costs much loss of human life, much 
money, much energy. We too, are fighting a 
war— a war against poverty. We have to race 
against time. We. too, are. therefore, wasting. 
Our misfortune is that we are trying to build 
up a Welfare State on the basis of a colonial 
administrative set up. That is bad enough, but 
we are also in a hurry. I understand that it 
eo^ts us a lakh of rupees every day to pay 
interest alone on the moneys we have 
borrowed from the banks. Is it the intention of 
this House that we should go slow with these 
projects by adopting dilatory bureaucratic 
methods? Is it our intention to pay these 
heavy interest rates or is it desirable for us to 
go ahead with our projects—in spite of waste 
and corruption, whatever it is—and produce 
results and do the best possible service to the 
country? As the poet has said, let us scatter 
plenty over a smiling land and read their 
history in a nation's eyts. I want  every  
Member  of  this 

House who launches his tirade against our 
public servants to put this ques- 

 tion to himself. We have got to build up a new 
economy. We are not familiar    with    it.    
We    are    committing 

 blunders. As I have said, it is a war and in a 
war a- number of mistakes are committed. 
Therefore, I would request our friends not to 
bring up this charge too often. 

Corruption is a different matter. I am 
prepared to say that it is the responsibility of 
every Member of this Parliament to bring up 
bad cases to the notice of the Government for 
action. But waste we may not altogether help. 
Washington Irwing has said that much waste 
must exist in literature and finance. A poet, to 
write four lines of poetry, requires a ream of 
paper. He may not help it. 

I would ask my friends one question : Is 
not the situation otherwise very hopeful? 
They should see the other side of the picture. 
Mr. Deputy Chairman, the Community 
Projects, the Prime Minister has said, have 
been a great success; the law and order 
situation has improved; the food i.-inspects 
have been improving. The horizon which has 
suddenly changed in Pakistan, will perhaps 
enable us tc cut down our defence 
expenditure an*, together with the prese.it 
peace IrefoSs and enforceable economics will 
probably enable us to save about Bs. 60 to Rs. 
70 crores which money will be diverted to 
more sane, sensible and fruitful purposes. We 
are going to have a trade agreement with 
Burma, thereby giving opportunities to our in-
dustry to find new markets. The difficulties 
with Ceylon will be settled on the highest 
humanitarian level of which the Prime 
Minister of India is genuinely capable. We 
find that the international situation is 
changing. If really it will, it would mean that 
all the money that is being wasted on re-
armament will be diverted to fruitful 
purposes. It is now the business of American 
spokesmen to reconcile themselves to the 
giving up of their rearmament programme. If 
that is done, abundant  quantities   of  money  
would 
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[Shri Rama Rao.] be available for 
development in welfare work all over the field, 
chiefly in South-east Asia which will develop 
into a good bastion of democracy. There will 
thus vbe tremendous progress. What will all 
that mean? Thai will mean that, without our 
asking, money will come to our door. The 
dollars will be coming to us on our own terms. 
Why should we be ashamed of foreign aid? 
This aid is bound to be helpful to this country 
in a variety of ways. 

Sir, my friend Dr. J. P. Srivastava brought 
forward an exceiient argument yesterday. He 
says that the mixed economy regime has failed. 
How has it failed? Government are not getting 
loans; heavy taxation is preventing capital 
formation; the private sector has been 
demoralised; the middle classes are almost all 
exhausted; unemployment is increasiug; labour 
is inefficient and rebellious; machinery is out-
ofc-date and no proprietor bothers to 
recondition it because no one knows how long 
this state of affairs is going to last. 

If this is the position, my answer, my 
challenging answer is: Destroy for ever the 
regime of mixed economy. Be honest. Face the 
logical consequences. Go in for a complete 
Socialist economy. This country can flourish 
only on a labour economy. We have to give 
dignity to our labour. Reform the laws of the 
country so that the labourer may come into his 
own. Nothing has been done during these five 
or six years of our freedom to give the labourer 
his due status, and so long as his status is not 
improved, vou will not get that response from 
labour which is due from it to the country. 

Sir, deficit financing, I think, is bound to 
succeed, and I am also certain that foreign aid 
will help us considerably, so that it comes to 
this: It is a parallelogram of forces—foreign 
aid, deficit financing, labour economy and our 
way of life. We must command the 
thoroughness and the resourcefulness of the 
German Dr. Schacht who built the German 
economy after it had   J 

been shattered by the first world war, and the 
crusading spirit End communism of the 
Russians who built up ; not only a great state 
before the second world war but also enabled 
ibat country to make tremendous strides after 
that war in a very short period. We have also to 
build up a labour economy and an industrial 
set-up based on the democracy and pragmatism 
ot the Anglo Saxons, and above all. we must be 
true to our dharma. 

What kind of dharma we are going to 
have? We may have the Asoka Chakra as our 
symbol, but what kind of dharma is going to 
be propagated. Is it to be the Bhuddist 
dharma or the Hindu dharma"! Mahatma 
Gandhi taught us the doctrine of Daridra 
Narayana. Every Hindu must remember the 
plain injunction that he must not take a 
morsel of food without his neighbour having 
his first. Sir, this dharma has maintained us 
through the vicissitudes of history. It is still 
keeping even heretics like me in its fold. And 
I am sure that it will be for ever and for ever 
with us as a pillar of smoke by day and 
column of fire by night. 

MR. DEPUTY CHAIRMAN: Mr. 
Mahanty. Mr. Rama Rao has given you  two 
minutes  extra. 

SHRI S. MAHANTY: I am very grateful to 
him. At the outset, I must acknowledge my 
appreciation of the manner of the reply of the 
hon. Minister for Planning in regard to the 
references here about Hirakud, but that does 
not mean that I am satisfied with his reply. If 
at this hour of the day and at the cost_.of 
relevancy, I take my stand here make still 
some more references to Hirakud, it is only at 
the dictates of a public duty, which is often 
times unpleasant. Sir, I am very much 
grateful to the hon. Minister for Planning 
because he has indicated his awareness of the 
magnitude of the problem. He has also given 
us his assurance that he will see that further 
irregularities and further scandals do not 
occur, but he has made certain   observations 
which.   I   think, 
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call lor some reply. What he  tried to make out 
was that possibly the critics ol  Hirakud "are  
trying  to  overdo  the thing by trying to focus 
the attention   | of   Parliament    on   the   
irregularii and   on   the  persons   concerned   
with them ad nauseum.   Of course, this   is all a 
matter of attitudes. I for one am not prepared to 
accept with levity all the irregularities that have 
happened. He has admitted that in great haste, 
without   adequate   data   and   statistics the 
project was undertaken. The other day we came 
to know that the International   Engineering   
Corporation   0 U.S.A. was paid a sum of Rs. 4-
5 laktu for    merely    preparing    the    projci 
designs which were later found to be 
unsuitable. He has not given his atterir tion to 
all the points that we have been urging  against  
the   Hirakud   administration,   I  think,   since  
the year  194!) It was not the Public Accounts 
Committee which first brought to light all the    
irregularities    that    have    taken place there.    
Even before the Publir Accounts Committee 
reported, not only during the question hour in 
this House and  in the House  of the People but 
also   in   the  Orissa   Assembly   and   in the 
local Press of Orissa this matter •was being 
agitated and debated. 

MR. DEPUTY CHAIRMAN: It is all a 
matter of history now. Give us something 
new. 

SHRI S. MAHANTY: In this world of 
relative values, nothing is new. What I was 
going to do was not to reveal any further 
scandals. I only wanted to draw his attention 
to one fact and one fact alone. The Minister 
invoked the name of Mahatma Gandhi and 
said that he would not be a party to 
corruption. In the name of Mahatma Gandhi 
again, I would ask him whether he is prepared 
to make a probe into the private fortunes of 
the members of the Central Water and Power 
Commission who were concerned with the 
project. I say this with a full sense of 
responsibility. I would request the House to 
remember that the Orissa Government has 
taken a loan at the rate of 3-4 per cent, 
interest. What  has  happened  is  that 

millions of rupees have  flowed down the 
drain, and the people of Orissa are not going to 
take it with  any levity or  in   any  lighthearted  
manner. I  do not  agree  with Mr. Rama  Rao  
when he equates writing poetry with building a 
bridge.    He can write a single line of poetry 
after wastig four reams of paper; but it does 
n<Jt cost much. He has no right to equate 
writing poetry with   building   a  project.    
Crores   of rupees   have  been  lost  on  
account  of the   administrative   marauders   in   
the language    of   Mr.   Hegde.     The   hon. 
Minister  said  that  the  Oriya  Officers are 
being given at the moment a fair chance, but I 
completely repudiate it. Here  again  about 
those unscrupulous officers  you   will  find  in   
para.   87   of the Public Accounts Committee 
Report the   following   observation: "The   
Sub-Committee have already drawn attention 
to the fact that the selection of certain 
members of the senior staff of the Project was 
unfortunate from the commencement.    It has 
been    shown that  some   of  the   officers   
who   have been     responsible   for     some  of    
the more serious financial misdemeanours 
were    chosen    without    due   care,   of 
verification of their record and antecedents". 
They were chosen by C.W.P.C. in   1948. The   
hon.   Minister  who  controls the C.W.P.C. has 
very inadequate appreciation   of  the   subject. 
It  might be quite possible that  instead  of the 
Ministry    dictating    the    Commission the 
Commission is dictating the Ministry. 
Secondly. I would invite his attention  to  
paragraph     76  of the  Report where it has 
been  stated: 

"It is regrettable that in the oast local 
people have not been given the preference 
in matters of employment to which they 
were entitled. A number of Engineering 
Graduates belonging to Orissa were 
availabla and they have not been engaged 
on construction work." 

He has made another serious allegation 
against the critics of Hirakud. He has stated 
that certain officers who have been thrown 
out of the project because of their lack of 
discipline and several other misdemeanours 
have taken   advantage   of   the   Opposition 
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members. I repudiate it with all the emphasis 
at my command. Even before the report of the 
Public Accounts Committee was published, a 
leaflet was published by certain discharged 
members of Hirakud under the heading, "The 
Other Side of the Picture", wherein they made 
certain amazing exposures saying, "Well, if 
we made money, the others made also. There-
fore compound the offence". May I ask 
whether the Minister for Planning has taken 
any notice of it? This is not merely in regard 
to Hirakud. About Bhakra also, a booklet has 
been published, wherein a number of irregu-
larities have been pointed out. As you know, 
Sir, these multi-purpose river valley projects 
are the only major undertakings in our First 
Five Year Plan. Here we are spending crores 
of rupees by incurring foreign loans. So it 
behoves upon us to see that, that money is 
spent to the best purpose. In the other House 
the hon. Finance Minister has made an 
observation about Hirakud that these 
irregularities about Hirakud did not bother 
him so much. What bothered him was 
whether Hirakud would be able to pay. That 
is a moot point. I am perfectly in agreement 
with him. I am not also so much worried 
about the little irregularities which have been 
detected, though they are not little and cost us 
crores of rupees which the tax-payers nf 
Orissa will have to pay ultimately with an 
interest at 3'4 per cent, on capital. How can 
the Hirakud Project pay itself when you bring 
buffaloes from Punjab on a monthly rental of 
^s. 300? How do you think that it will >ay 
itself after crores have been looted ind debited 
to the cost account? All :he same, with all 
respect to the hon. Minister for Finance, I 
would ask him to shed his bania outlook over 
this. Here the moot point that remains to be 
asked is whether a river valley project is an 
end in itself or a. means to an end. If it is an 
end in itself, then the question would arise 
whether Hirakud would be able to pay itself. 
But it has been made clear since the very 
beginning that it will be a means to  an  end,  
that  the  Hirakud  Project 

will result in more production, in more 
industrialization, in uplifting a backward 
region. Thus Hirakud would pay itself. That is 
not a very small return. It should not be 
measured only in terms of Pounds, Shillings 
and Pence. If he is keen to see, that Hirakud 
should pay itself, then I will tell him this. Let 
him make a probe into the finances of the 
Members of the C.W.I.N.C. Let him make all 
the discharged officers, those administrative 
marauders and looters of national finance, pay 
all the money that they have looted out of the 
Hirakud project. I should also like to make an-
other point that from the very beginning it 
was contemplated that the tost of Hirakud will 
be borne equitably by the industry and 
agriculture. Now you know that almost the 
whole cost of Hirakud is going to be borne by 
agriculture and increased amounts of 
betterment levy and doubled rate of water tax 
and irrigation tax are already being 
contemplated. Now when the power will be 
produced, there is no market for the 
consumption of power. An aluminium factory 
has been promised It will only absorb 25.000 
K.W. while by 1956 we will be producing 
about 80,000 K.W. from Hirakud. What about 
the Iron and Steel Factory? Though the 
Technical Committee has made a final 
decision that the Iron and Steel plant should 
be located at Orissa, it pains me to «ay that 
the Chief Minister for Madhya Pradesh has 
come to exert his influence over the 
Government of India to have it in Madhya 
Pradesh. Today he is in Delhi to influence the 
Government to have the Iron and Steel plant 
in Madhya Pradesh though the Technical 
Committee has made the findings that 
Hirakud is the best and ideal site from all 
points of view, with less cost but more 
advantage 

Under such circumstances how the 
Hirakud would be able to pay itself, unless 
the Government of India were determined  to 
see  it pay? 

SHRIMATI SAVITRY NIGAM (Uttar 
Pradesh): 
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[For English translation see Appendix   IV,   
Annexure  No.   130.] 

DR. ANUP SINGH (Punjab): Mr.. Deputy 
Chairman, at this late stage I intervene in this 
debate just to make-a few observations. I shall 
confine myself to two or three items at the most.. 
I am fully aware that I will not be able to 
substantiate any of the points that I shall be 
submitting, and ihe' statements may, therefore, 
appear too general or categorical; but I can asmre 
the House that they are the results of 'a good deal 
of thought and reflection. 

A word about the Five Year Plan about which 
so much has been said. Mr. Rama Rao has just 
told us that so much is being made of corruption 
and irregularities. A gentleman frorr the opposite 
side has said that there was much more than is 
being talked' about. Well, I will not go into the 
problem of corruption or irregularities- except to 
say what I have already 
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[Dr. Anup Singh.] said, that there is a great 
deal of discontent     and   disillusionment   
among the   people.    They   do   not   have   
the enthusiasm   for   the   Five   Year   Plan 
that  they   should   have,   and   I   think one of 
the reasons for this is lack of knowledge. We   
have   produced   bulky volumes, one after the 
other in  >{reat rapidity; but if you go to small 
towns and villages and ask the people what do  
they  know  about it,  I  think  you will be 
surprised to find that there Is complete   
ignorance.    Once   again,   let me repeat that I 
speak from my personal   knowledge   of   the   
Punjab.     I would like to make one  or two 
suggestions.     The    basic    principles    and 
some  of the  items  of  the  Five  Year Plan 
should be circularised among the people in 
their own languages and in very  small,  simple  
pamphlets, put  in simple   language.    And    I   
think   the provincial    radios     should     also   
be utilised. Here.  I  would   like  to  make an 
observation on the Hindi language which I 
hope will not hurt the susceptibilities of the 
purists. I think one.of the  difficulties  that  we.  
who  are   not well-versed in Hindi, find in the 
radio broadcasts  is  that  invariably the  an-
nouncer is trying to impress upon us with his  
literary  knowledge  of Hindi and   his   vast   
vocabulary.    In   other countries—and    I    
happen    to    have travelled a good deal—the 
radio language  is  the  simplest  so  that 
everyone could   understand   it. I   would,   
therefore,   request the Central Government 
and   the   Provincial   Governments   to try to 
broadcast these facts and their programmes  in  
as  simple  a languaae as possible. 

Now a word about the linguistic provinces 
which has also a very direct bearing upon my 
own province of Punjab. I am quite sure that 
hon. Members realise that a certain section of 
the Punjabi community has launched a very 
vigorous and at times a very bitter campaign 
for a Punjabi-speaking province: and there is 
no use hiding the fact that in some sections at 
least, the movement is gaining ground. 
Unfortunately the Impression has been 
created by interested parties 

that the Central Government is somehow 
prejudiced against the Punjabi-speaking 
province, that they have been yielding to the 
establishment of an Andhra State and will 
probably shorils yield to the establishment of 
a Karnataka State, but that because Punjab 
happens to be near the border, the Centre 
somehow feels very reluctant to concede the 
claim for a Punjabi-speaking province. I 
would like '<• make a suggestion which I 
think is constructive. If a statement could be 
issued from the Centre in some context or at 
some suitable opportunity to the effect that if 
and when the Centre decides ultimately to 
establish all the linguistic provinces and finds 
that they are desirable and feasible, then 
Punjab will be treated on the same basis as 
any other province. If such, a statement is 
issued. I think that will remove a good deal of 
the misunderstanding which is being ex<-
ploited by those people who are out to 
embarrass the Central Government. 

Now, a word about the displaced persons 
and, particularly, the compensation to the 
displaced persons. Most of the people in 
Punjab are affected and that is one problem 
about which our own people come to us as 
their representatives. One thing that tbey like 
to Know is: Has the Central Government 
made up its mind to make some contribution 
towards the pool of compensation? I see in the 
papers that the Finance Minister made some 
reference to it the other day in the House in 
which he said that it can be conceded that the 
compensation is also part of rehabilitation. 
Now. the people in Punjab say, I know that 
they are not so unreasonable as. to think that 
the Central Government should make a very 
large contribution out of proportion to its 
resources and at the risk of jeopardising, let us 
say. the Five Year Plan, but they do want to 
know whether there is going *o be some 
contribution or not. Secondly, they are very 
anxious that it should be expedited. I know of 
a dozen cases which have come to my own 
personal knowledge where everyone says that 
he  would  much  rather  accept   30  or 
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40 per cent, of what is coming to him in six 
months or a year because he is so hard up and 
everything is being tied up that he will be quite 
satisfied to accept a small contribution now, as 
early as possible and I wish, Sir, that—although 
the matter is under active consideration of the 
Centre and j I presume it is coming up very 
soon— no time is wasted in clearing UD seme of 
these misunderstandings. I think that would 
create a healthy atmosphere all round. 

BEGAM AIZAZ RASUL  (Uttar Pradesh) : 

 

(capital
:xpenditure) 

(suggestion J
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[For English translation see Appendix IV, 

Armexure No. 131.] 

SHRI RAJAGOPAL NAIDU: Mr. Vice-
Chairman, Sir, our Finance Minister in't'ne 
Lower House has stated that there is general 
improvement in the economic condition all 
over the country a»d he has further stated. 
Sir, that even the cost of living has fallen in 
almost every State except in Bombay. 

Sir, the hon. Finance Minister is obviously 
wrong in his utterance so far as Madras State 
is concerned. In South India the cost of living 
has been steadily rising in recent months and 
in February this year, Sir, there was the record 
increase by 24 points. It has come up to 351, 
probably a record in the history of Madras 
State. Sir, I do not know whether the hon. 
Finance Minister has looked into the latest   
statistics   with   regard   to   the 

living index among the working classes in the 
Madras State, or, probably it was to his taste to 
have omitted to look into it. I fear that the 
Central Government, has not paid that much 
attention that the Madras State requires. It is 
the feeling amongst the Members belonging to 
the Madras State that Madras State has not 
been properly cared for by the Centre, and that 
the cry of the South for helo has been 
completely ignored. In fact I may make bold to 
say that there was not even a prompt response 
from this Government when a representation 
was made by very many Members belonging 
to the ■ Madras State that Madras needs 
immediate help by way of financial 
accommodation in the matter of helping the 
famine-stricken-areas of Madras State. 
Nothing will convince the people of the South 
unless they are made to feel that they are not 
forgotten, that their miseries are noted and 
sympathised with and that quick response 
comes from the Centre. I would only urge that 
at least a fraction of the money that is being 
spent on Kashmir be given to the Madras 
State. Sir, a sum of Rs. 10 crores has been 
given as a grant—I can use a more appropriate 
word, Sir—as a gift to the Kashmir State for 
development purposes under the Five Year 
Plan. But so far as Madras is concerned, where 
there was such a hue and cvy. wherefrom 
representations were made that the State is 
suffering and that her coffers are empty, 
nothing concrete happened: And what was the 
result? A glorious sum of Rs. 2 crores had 
been given not as a grant but as a loan and a 
sum of Rs. 48,00.000 had been paid towards 
half the cost of gratuitous relief. That is not the 
thing, Sir, that we expected. We would only 
request that at least a fraction of The amount 
that is spent on Kashmir, on the slippery State 
of Kashmir, be diverted for the grief-stricken 
and the misery-stricken people of the State of 
Madras. There is also another- grievance, Sir, 
that the Ministers are not making frequent 
visits to the South. It has been alleged in the 
Lower House by the hon. the Finance Minister 
that there   was   not     enough   information 
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about the actual conditions in the South. I 
would only request the hon. the Finance 
Minister or the Deputy Minister for Finance 
to make a trip to the South and see the 
conditions there. Unless that is done, Sir, I do 
not thirik a real picture of it would appear 
before the Central Government. What more is 
required, Sir, than the representations of 
almost all the Members belonging to the 
Madras State that the State is in very great 
danger? I would once again urge that the 
Union Government should come forward and 
advance money to facilitate the economic 
development and completion of the major 
irrigation and hydroelectric works undertaken 
in the State of Madras. These works are in no 
way different from the great dams of Bhakra, 
Nangal and Hirakud or the Damodar Valley 
project. The State Government has invested 
about Rs. 75 erores since the last war and it is 
essential that these works are speedily 
completed for the economy of the South and 
the welfare of her people. 

Due to the continuous failure of monsoon 
there is enormous electric cut in the Madras 
State. We are getting only 15 per cent, of the 
current that we were getting before. The 
agriculturists are not able to raise any crops. 
In fact, they had to switch on to the purchase 
of oil engines and for that they had to invest 
Rs. 3,000 to Rs. 4,000. They are not ablt> to 
find that money and they look to ihe 
Government for help, but no help is 
forthcoming from Government. It has been 
repeatedly urged , that more thermal stations 
should be installed in the South, because the 
meagre supply of current that we get either 
from Mettur or from Pykara is not sufficiant 
for Madras State. Thermal stations are being 
installed here, th;re and everywhere, but 
nothing in Madras State. Unless twore 
thermal L'+atioas are installed, t*w entire 
agricultural economy of the State would come 
to a standstill. My friend has been urging, Sir, 
that so far as industry is concerned, ,there has 
been an enormous set-back due to the failure 
of the monsoon, and the consequent electric 
cut. My friend has not touched upvn. the 

point how it is affecting the agriculturists and 
on behalf of"'the agriculturists of the State, 
Sir, 1' may s|tat« with boldness that 
agriculture is at a standstill in Madras State!" 
at any rate, in such regions which have been 
Supplied with electric power. And even the 
scanty supply we get, we get at about 12 at 
midnight. And do you expect the 
agriculturists to jjo any sort of cultivation at 
midnight? 

Then I would, on this occasion, state 
something about the ;rivers; It may concern 
only two districts in Madras State, that is, 
Chingleput and North Arcot. Almost all the 
important rivers that flow into the Tamil 
districts tak« their origin from Mysore. Sir, 
about 50 or 60 years back there was a dam 
constructed by the Mysore Government right 
across the. river Palar .and two huge reservoirs 
have been constructed so much so that river 
Pa)3r that had been getting perennial supply of 
water has been completely dammed with the 
result that these two districts of North Arcot 
and Chingleput are completely starved. 
Repeated representations have been made to 
the Centre. Recently a memorandum .was also 
submitted to the Prime Mi .lister by some of 
the members of the Legislative Assembly of 
Madras—some of the members coming from 
the i two districts and also by some Members 
of Parliament belonging to that region. But 
nothing yet has taken shape. Sir, it is a 
legitimate right, that we demand. It is not a 
question of riparian owners ^hip. It is a 
question of principles of aatural justice that 
the people of- the two districts and of Madras 
State demand from the Mysore Government. 
Members coming from. Mysore have been 
saying that there as- this question of Malnad 
and all that..And what is it that the Mysore 
Government has done? The Mysore 
Government'; has been playing this kind of 
obstructive tactics so far as the water in the 
rivers that take their origin from the Mysore 
State is concerned. They have been 
constructing dams after dams, and obstructing 
the water that should legitimately be flowing 
into the rivers of Madras. Sfir, this has 
happened when  Mysprg, was  directly under 
th» 



LShri Rajagopal Naidu.] bureaucratic 
Government. Now Mysore has been integratp 
into the Union and I it is now time that we 
demand that these   two   reservoirs   that   had   
been constructed right across the river' Palar [ 
be  blown up  and   the  water  allowed to flow 
freely as before. 

SHRI GOVINDA REDDY: Pardon my 
interruption, Sir. I should like to correct the 
hon. Member that the dis-lance between the 
dam and the two districts is over 300 miles; 
and the dam is at the very source of the river. 
It is a very small dam. 

SHRI RAJAGOPAL NAIDU: My friend is 
obviously wrong. Evidently he is not fully 
familiar with the topography. The distance 
between my district and the dam is only 30 
miles and not 300 miles. And I wish to 
correct my friend. 

THE       VICE-CHAIRMAN:      Order, ; 
order. 

SHRI RAJAGOPAL NAIDU: Sir, I am 
running against time. I would like to say one 
thing. Whatever reforms that come, it only 
affects the villagers. I am not talking about 
the goodness or the badness of the land 
reforms proposed by Government. I only urge 
this. Why is it that Government has not 
touched the pockets of the multi-millionaires 
living in urban areas? What is it that the 
Government has done to see that the man, 
having 50 buiidings and 60 buildings in an 
urban area when he needs only one building 
which is enough for his living, gives up those 
extra buildings, so that they may be 
distributed to the homeless poor; or to see that 
a man owning 20 or 30 industries is made to 
distribute them to those who are not having 
any industry at all? Whatever comes in the 
way of reform, it affects only the villager, but 
nothing has been done to touch the pockets of 
the multimillionaires who are living in the 
urban areas. 

Now,   I   would  like   to   say   a   few 
words with regard to corruption. Hon. 

Members have been saying a lot about 
corruption. 

THE VICE-CHAIRMAN: Just two 
minutes more. 

SHRI RAJAGOPAL NAIDU: I shall confine 
myself within the time. There is one concrete 
instance in Madras. There was a Revenue 
official who was found, by a tribunal set up 
by the Government of Madras, to be guilty of 
corruption. The tribunal had recommended for 
his dismissal. The matter went up to the 
Government of Madras and the Madras 
Government decided that he should leave the 
service. He was dismissed. He filed a mercy 
petition to H.E. the Governor. That was about 
three years back. The Governor refused to 
interfere and he was die-missed. This was 
about two or three years ago. Now what 
happened. This Government came in and 
another mercy petition was filed before the 
Governor. He forwarded it to the Chief 
Minister and the Chief Minister recommended 
that this official should be restored. And he 
has been restored to  his old  position. 

AN HON. MEMBER: With retrospective 
effect? 

SHRI RAJAGOPAL NAIDU: Yes, with 
retrospective effect, with all the rights and 
privileges as before. This is the sort of thing 
that the Government is doing, at any rate, the 
Madras State Government. It is only one of 
the instances. I would urge upon the hon. 
Minister to immediately make enquiries with 
regard to this to see whether what I have 
stated is correct or not and under what 
circumstances a case which had been 
disposed of by one Government was raked up 
again? 

SHRI M. C. SHAH: State Government or 
the Centre? 

SHRI RAJAGOPAL NAIDU: The State 
Government of Madras. I cannot say that the 
Centre has no responsibility  about this. 
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Sk, I wanted to say one or two things more, 
but I do not find time to ispeak. 

SHRI K. B. LALL (Bihar): 

SHRI S. N. DWIVEDY    (Orissa):  A 
special planning commission. 

SHRI K. B. LALL: 
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We   have   declared   war     against 

communalism and provincialism. But every 
moment we are placating pro-. ..yincialisfs  
and  communalists. 

 

SHRI K. B. LALL: 
... 

[Shri K. B. Lall-1 

SHRI GOVINDA REDDY.    (Mysore):: 
Is the,.hj«n.,.Member( thinking of it? 

SHRI &. B. .LALL,-: .   .  . y 

(family .planning; 

(Suicide Law'

.provincialism and 
communalism '

administra- 

SHRI S. N. DWIVEDY: 
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Annexure No. 132.] 

THE VICE-CHAIRMAN:  Mr. Lall, it is time. 

The  House  stands   adjourned  till  4 o'clock 
in the afternoon. 

The Council then adjourned for lunch till 4 of 
the clock. 

The Council reassembled after lunch at four of 
the Clock  in the afternoon,. Mr. Deputy 
Chairman in the Chair. 

DR. SHRIMATI SEETA PARMANAND 
(Madhya Pradesh); Mr. Deputy Chairman, in 
rising to support this Bill, I feel it my duty to 
make a few observations and comments. In view 
of the limited time at my disposal, I will try to 
confine myself strictly to the contents of this 
Finance Bill. I would like to suggest that in 
presenting this Finance Bill to this House next 
time, it would be better if the Government were to 
put in an appendix to the Bill in the nature of an 
explanatory memorandum as given with the 
Budget. For instance, the various revenue duties 
are given and when we are asked to decide on the 
tariff duties given in the Schedule, Parts A and'B, 
there is no means of comparing and determining 
which of these are worth retaining and which not.    
I  find  no means-' of comparing. 

 

" The operation is 
successful but the patient has 
died". 
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[Shrimati Seeta Parmanand.] the figures 
given here with what the .duty was in the 
previous year. 

Next,  I  would   turn  to   the  policy ■ 
which  the  Government  should  adopt with 
regard  to  the  tariffs  shown  in .Parts A and B.   
I would suggest that .in  view  of  the  
Government's  policy of saving foreign 
exchange,  Government  would do  well  if  the     
import of   items   mentioned      under      food, 
.-fabrics of various kinds, etc. is banned,  so  
that  we  might  give  an  impetus to our own 
cottage industries. If  Government were to  ban 
the import  of  such  articles,   it  would     be 
very helpful.    I would mention item No.   19,   
biscuits,   cakes,      vegetables .canned    or    
bottled,    tinned    fruits, toilet requisites, etc.    
If the import of ^these  things   is   banned,   the  
country is   not   likely   to   feel   their   
absence. It may be mentioned that if articles 
"like   biscuits   are   banned,     available supply 
in the country would go into the blackmarket or 
would be so pro-: hibitive in price that it might 
be outside  the reach  of  the  common  man, but 
it is exactly here that Government would  be  
able  to  step  in  and  start its own industries or 
to subsidise the •existing   industries      without      
much trouble,   and   this   will   give   employ-
ment to many people.    Similarly, Sir, I would  
mention  utility  goods     like . ink,   brushes,  
salt,   etc.     If  their  import is banned, no harm 
will be done since they can easily be produced 
in •the   country.       Salt,     for     instance, 
should not be necessary at all to import.   
Government should find it easy to  produce  the  
entire  salt     requirements  of  the  country.    
They  should be able to nationalise the salt 
indus-•try without any hardship to anybody. 
They  can take half  of the factories under   
Government   ownership      immediately and 
the other half gradually. 

I would also mention.  Sir, that itis necessary  
for Government,  if it is  to make a success of 
this Five Year ' Plan, to start austerity drive as 
that alone would make the common man 
realise that the Government are -tackl- iing 
things,in a really    serious    man- 

ner, and this is what the Government are 
really trying to do by stopping the import of 
luxury articles. I would mention, Sir, articles 
like cosmetics of which I have spoken several 
times, because if things like scents, various 
kinds of pomades, lipsticks, powders, etc. are 
banned, nobody is going to surfer much,' and 
if this money could be saved, it could be 
usefully spent on education and on nutritious 
food for the children. I would here mention 
the example of Japan again. When Japan, after 
taking Formosa, wanted to popularise her own 
tea, she was very particular about seeing that 
the people in their country would develop a 
taste only for their own tea. She did not allow 
the import of even one pound of tea when a 
permanent resident of that country returned 
from abroad, because she felt that allowing 
such articles to be imported would result in a 
taste being created for those articles. This is 
how Japan made her Formosan tea popular. If 
our Government were to do something of the 
kind, it would be a great help. 

Next, I want to suggest the creation of a 
permanent Economy Committee. The Finance 
Ministry, it is said, has some Economy 
Committee. I do not know whether that 
Committee is confined to its own Ministry or 
not, but I feel that if a permanent Economy 
Committee were to be appointed, it would be 
able to ke^p a check on the expenditure of the 
different Ministries from time to time and this 
will enable the Government to reduce its 
expenditure in an appreciable manner. 

I would also refer, Sir, to what I have 
already said about the agenda for the Budget 
Session. The Finance Ministry is the 
appropriate Ministry to whom this appeal can 
be made. If the Budget Session could be 
confined only to such measures—and not 
ordinary legislative measures—as are con-
nected with thf! Budget, it should be possible 
to finish all the monetary Bills between the 
second of January and the beginning of April, 
and this would leave time for the Members of 
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Parliament to contact their constituencies 
during the summer, and the other session 
should begin from the middle of July or 
August as the case may be. 

I would here make a few remarks about the 
way in which the Budget is discussed on the 
three occasions. As it is intended that 
everybody should .get a chance to speak, I 
would suggest that right from the beginning, 
before the Budget, the Appropriation Bill and 
the Finance Bill are presented, time should be 
allotted in such a manner that everybody gets 
the maximum time once. If this were done, 
then people would try to make all the remarks 
that they want to make on the subject on one 
occasion. 

I would like here to suggest that there is in 
fact no use of the Council Members discussing 
the Budget proposals in the House as they are 
done •today because they are not in a position 
to make any changes which can be taken into 
consideration. All that can be done is that the 
Ministry would make notes of the suggestions 
and perhaps try to remember for the next 
Budget Session, if any of these -could be 
given effect to. Recently all the Ministries had 
agreed that the .suggestions made on the floor 
of this House would be considered and replies 
would be sent to Members as to which of them 
are practicable and which of them are not 
practicable. I find that the Railway Ministry 
has ;been a very credi' ible exception to -the 
rule because this Resolution has not so far 
been put into practice by any of the other 
Ministries. I don't think it is possible for any 
of the Ministries to remember all the sug-
gestions made on the floor of this House and 
to give effect to them after the lapse of a year. 
' It is for this reason if at a certain stage the 
Budget is put and a chance is given to Mem-
bers of the House to comment—maybe when 
the Appropriation Bill is considered or even 
when Budget proposals are laid—and if their 
suggestions are put into the Finance Bill 
finally, then the Members of the Council 
would feel that their sugges- 

tions are at least of some value in the framing 
of Government's policy. If necessary, changes 
will have to be made in the Constitution so 
that the voice of the Members of the Council 
of States even in Budget matters would be 
effective. I would not like to go into some 
other matters because I think they are not 
strictly relevant to the Finance Bill which 
deals with only duties imposed, but I should 
like to ask Government that though 
Government had said in the Budget statement 
made by the Finance Minister that duties on 
milk and sulpha drugs are reduced, I find they 
are reduced only up to 20 per cent I would 
say that as far as infant milk and essential 
drugs which are not manufactured in India 
are concerned, they should be duty-free and 
finally I would again impress on the Gov-
ernment that all the fabrics including cotton 
fabrics, silk etc. in order to give an impetus to 
the Indian industries, in order to save 
exchange and in order again to give impetus 
to the austerity drive, the import of these 
fabrics should be strictly banned. Thank you, 
Sir. 

SHRI V. K. DHAGE (Hyderabad) • Mr. 
Deputy Chairman, Sir, I rise to speak because 
yesterday I heard the Finance Minister give 
answers to my Short Notice Question and I 
was amazed to hear the answer that he gave. 
It appears to me that, whenever the question 
of Hyderabad is there before the Government 
of India, they still treat the people of Hyder-
abad as the British did before Independence. 

After the Police Action in Hyderabad, the 
consideration, which should weigh with a 
democratic Government like the Government 
of India, that is, the good of the people of 
Hyderabad, was not there. We find that after 
the Police Action, there was an invasion by 
outside officers into Hyderabad who 
continued in office for a time longer than was 
necessary. The result was that. we had, what 
is known as, a "Military Administration". We 
had officers imported into Hyderabad who  
were not competent 
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[Shri V. K. Dhage.] to hold the posts that 
they did.  Some Inspector of Police had held 
the post of D.S.P. in _Hyderat)ad which led 
to a lot of corruption, in the State. 

But I will not recount the murky instances 
of that time. I would say that even in the 
question of financial integration of 
Hyderabad with India, the case of Hyderabad 
went by' default and there was a lot of 
dissatisfaction. There was an agitation in 
order that the case of Hyderabad might be 
treated fairly. 

I would not even look into that but. after 
that, the question of demonetization of the 
currency came up and they made a muddle of 
it. 

There was a Bill introduced in the House of 
the People first and, according to that Bill, 
instructions were given to the Hyderabad 
Government, probably also to the banks tc the 
effect that the O. S. Currency Accounts be 
converted into I. G. Cui-rency Accounts. The 
result was that people in Hyderabad had to 
pay blackmarket money for purchasing the O. 
S. currency from the I. G. currency. I had 
referred in the Short Notice Question 
yesterday to the speech delivered by the Chief 
Minister of Hyderabad before the Demone-
tization Advisory Committee on the 5th April. 
' I would like to draw attention to the speech 
that he delivered at that time.   He said: 

"The Government of India introduced it as 
late as the first week of March and it did not 
take finai shape till the 31st. First the Bill was 
withdrawn and replaced *' by another 
introduced in the Council of States. 
Originally, the Bill did not stipulate the exact 
date by which, the Government of India would 
issue a notification. We did not know.-the 
final shape of the Bill nor were we aware of 
.the ■ notification that they; proposed to issue. 
We were not even sure* of any. further 
notification' laying down term* and- 
conditions 1 at the legal .tender character of -
O.- S. currency which j  will: continue for  tha 
rjext   , two 

years.   With  this  disadvantage,  we have to 
make     certain     arranga-' ments". 

He further said that there was going to be 
another notification issued by the 
Government of India in Hyderabad and that 
notification also was not issued.    He added: 

"No new notification had been issued by 
the Government of India,1 and the 
Hyderabad Government was again 
suffering under a disad^ vantage." 

Another complaint he made in' hts speech 
was: 

"We represented that the 'rupe* coins and 
rupee notes, should alsa be in circulation 
for a period of two years, or till such time 
as the prices are firmly stabilised and re-
placed by I.G. currency. If the Government 
of India had accepted. to keep in circulation 
one rupee-note and coin also there would 
have been further relief in tha-lower income 
groups and our difficulties would have been 
relieved to; a large extent. But that was not 
to be." 

These are the woes which the Chief Minister 
of the Hyderabad Government wailed before 
the Demonetization Committee. I will further 
read ti$ you what he wailed further. 

"I am conscious of the difficulties and 
distress. Perhaps this is the price which we 
have to pay for freedom, and fullest 
integration with the rest of India, which we 
have all so ^ardently desired fui a long 
number '6f years. We have to make a 
certain' amount of' ' sacrifice by way 
of'losing our individuality of the state of 
currency or coin and even to suffer some 
temporary hardship during the "period of 
transition and changeover." 

'' ' r 
Here...is  the... Chief     Minister     of 
Hyderabad   who   has   contended   that all. 
the,difficulties  and distress     that we have 
had,,.to,, face in Hyderabad are, entirely, 
due io the way   in which 
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the Government of India have handled the 
situation. Yesterday the hon. Finance Minister 
stated that legal tender does not mean that the 
Government of India or the Government of 
Hyderabad is bound to issue it. I do not' know 
aS"to how'he was able to say this. I will'refer 
tb his own statement to the Country in the 
Statemgnt- 
•of Objects and Reasons of the Bill which he 
introduced in this House on *he 28th March 
in which he stated as 
follows: 

"So far as the _ Hyderabad currency 
notes of Jiigher denominations are 
concerned, the Hyderabad Paper Currency 
Act, II of 1327 Fasli, under which these 
notes are issued, imposes an obligation for 
the exchange of the notes' into coins. Once 
the coins and one rupee notes cease to be 
legal tinder on the 1st April 1953, it will 
not be possible to fulfil this obligation." 

Further he hat stated: 

"Considering the volume of this 
currency still in circulation it is considered 
that hardship may be created to the public 
by sudden withdrawal of this currency' It 
has therefore been decided that the legal 
tender character of the Hali Sicca currency 
should be continued for a' limited period." 

JNow, the fact is that the Hyderabad Paper 
Currency Act does not govern the coinage or 
the' issue of the Coin, neither does it govern 
the issue of the •one rupee note. The one rupee 
notes are legal tender under the Government 
of India Ordinance of 1940,' and the one rupee 
coin and the' coins of lower denominations 
are' legal tender Under the Coinage Act. The 
■corresponding Hyderabad ' Acts, so far as 
coins and the one rupee notes are concerned, 
have been repealed ; two years ago and yet 'the 
Government of "Hyderabad had been issuing 
the one rupee note, as well'as', one rupee coins 
till the 31st of March 1953. The amendment 
that has been proposed in •the Bill passed by 
Parliament is only 4o the Indian Act with 
reghrd to Indian coinage aivd 'also* 
with'ie'gard 

to the one rupee note. In the amendments 
proposed, it is merely stated that for the words 
"two years", the words "four years" may be 
substituted. So also in the Indian Ordinance of 
1940 in section 2A for the words "two years" 
the words ''four years" are to be substituted. 
With regard to the Hyderabad, Paper Currency 
Act, it was repealed*'t(nd notes of deno-
minations higher1 than the one rupee note 
were, under the Bill passed, allowed to 
continue as' legal tenders. Such being the 
case, I- do not understand why or how the 
hon. Finance Minister yesterday stated that 
legal tender does not mean issue and ac-
ceptance. I d6 maintain," Sir, that the Chief 
Minister in his speech'before the 
Demonetization Advisory^' Committee at 
Hyderabad on the 5tfif April did say that it 
means acceptance and issue as well. I'further 
maintain that there is no difference between 
the law as in force on 31st March 1953 and as 
on 1st April   1953. 

Just one remark more, Sir, and I shall have 
done. In his written reply to me, the Finance 
Minister stated that the banks of Hyderabad 
converted the O. S, currency into I. G. cur-
rency on their own account. 1 am sorry to say 
that I rather doubt this statement. The reason 
is that, under the, Negotiable Instruments Act, 
no bank can close its doors on any particular 
day, unless and until they have been so 
authorised by the Government, I may say here 
that for two days, the 29th and the 30th or the 
30th and the 31st, all the banks in Hyderabad 
Were closed and notices were published in 
the Press that they had to do so as they had to 
convert the entire O. S. accounts into I. G. ac-
counts. 

Sir, in conclusion, I beg to maintain that 
the people of Hyderabad have not been given 
the consideration by the Government of , 
India whenever any problem connected with 
the people of Hyderabad arose which' a 
popular Government should and that they 
have been treatirg the people of Hyderabad in 
the ''same manner a's 'the Britishers'•were 
doing before. 



 

SHRI S. N. MAZUMDAR: Sir, in the 
course of my speech I referred to an 
advertisement in a paper. I have got a copy of 
it here with me and with your permission, I 
am placing it on the Table of the House. 

DR. RADHA KUMUD MOOKERJI: Sir, 
the Finance Minister has been annually 
presenting before us a Budget followed by a 
Finance Bill. I am afraid he is coming every 
year with a tale of woes and a tale of the 
appalling poverty in which the country is 
steeped. I should think we should have a clear 
idea of the actual economic conditions of the 
country and these conditions as revealed in 
the Budget show that India's poverty ia 
growing on a colossal scale. Thir, •an be 
understood only by reference to certain 
comparative figures of budgets of two 
countries with which India is very closely 
associated—the Budget of the United 
Kingdom which shows a revenue of Rs. 500 
crores per month as against Rs. 420 crores, 
the total of India's revenue per annum and the 
Budget of the U. S. A. of course runs into 
astronomical figures—Rs. 500 crores per day. 
Now, India's appalling poverty may also be 
understood in the light of certain other facts 
which I should like our Communist friends to 
deeply ponder over. Out of a population of 36 
crores only about 7 lakhs have an income that 
is taxable, and as regards the higher incomes, 
incomes exceeding Rs. 40,000 per annum, the 
number of assessees is only 14,000. There-
fore, our Communist friends must see that in 
India we are all "have-nots" and there need 
not be any controversy about the "haves" and 
the "have-nots" because we are all reduced to 
equality in poverty. 

SHRI S. N. MAZUMDAR: Equality in 
poverty? 

DR. RADHA KUMUD   MOOKERJI: Yes, 
in fact, we have already set up a classless 
society  here  where there are no "hayes", 
there are only "have-nots". 

The real point that a progressive 
Government should consider is how to 
produce wealth and how to achieve increased 
production in different, fields, how to produce 
an incentive budget, as it is now called. But I 
am afraid, considered from this point of view, 
the Finance Bill does not show any signs of 
dynamic drive for the increase of our 
resources. Now, I. take into account the 
important fields of industry. In agriculture I do 
not. know how on earth the yield from 
agriculture is going to improve and what steps 
are being taken to improve the low yield from 
agriculture. At present agriculture is in the 
hands of small farmers who are carrying on 
their small subsistence farms ir» under-sized 
and un-economic holdings; and these farms 
have reached the limits of intensive cultivation 
and therefore, I for myself, do not see how on 
earth you can increase the yield from such 
small farms. 

And then you have to consider the off-
seasons of agriculture extending for half the 
year. During these six months these 
inarticulate millions of agriculturists who live 
on land are practically without any work and' 
they have to face starvation. For that, the 
National Planning Commission has rightly 
emphasised the need! of developing the 
cottage and home-industries which might 
bring work and food to the agriculturists who 
are reduced to a condition of enforced idleness 
under circumstances beyond their control. 
Therefore, I think that there should be a 
nation-wide programme for the development 
of.' handicraft and home industries which 
might feed the agricultural million* when they 
are out of work. In that connection, I can say 
that Maharma, Gandhi with his foresight and 
vision, rightly stressed the need of having, 
spinning and weaving adopted as ai national 
handicraft all over the country. In this 
connection, some of our friends are very 
dubious, in this-modern mechanistic age, of 
the prospects of the handloom industry. For 
these gentlemen, I wish to place some-kind of 
historical material which wilfe 
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show what splendid economic heritage was 
actually left to us and v/hich we should 
recapture even in this modern age. In the days 
of old, in the first and second centuries after 
the Christian era, South India was the home of 
the most advanced handicraft in textiles. They 
were able to produce muslin, twenty yards of 
which could be passed through a finger ring 
and Mommsen, the great historian of the 
Roman Empire said that the Roman Empire 
was the best customer for the Indian silks and 
muslins in those days of the earlier centuries 
of the Christian era. Roman ladies—I wish 
my friends to remember this very humorous 
point of historical interest—Roman ladies 
drtiped in seven folds of muslin went about 
the streets of Rome every evening and 
became a menace to the city's morals with the 
result that the Roman Parliament was 
enforced to intervene with a legislation which 
banned the import of Indian muslin into the 
Roman markets. Please remember, seven 
folds of muslin and the context in which this 
reference is made. In fact, here in Delhi, 
probably you do not know the magnitude of 
our metallurgical achievement which stands 
to the credit of another handicraft in those 
days. I mean the iron pillar of Delhi which 
was examined by a body of metallurgical 
experts. Nowhere in the ancient world—
because that belonged to about 400 A.D.—
was there any foundry capable of producing 
such a monumental piece of metallurgy. The 
iron pillar of Delhi still remains strong and 
entire, standing four square to the winds. So, I 
say that we need not despair about the 
possibility of handicrafts. If we are so 
minded, we can recapture some of those 
unparallelled economic heritages. Indeed, 
India's foreign trade was very soundly built 
up in those days. Mommsen, the historian, re-
cords that India was draining the Roman 
Empire of its gold which he assessed at 6 
millions of sesterices amounting to, I think 
several millions of sterling. There was a 
regular drain of gold from the Roman Empire 
into India and there was naturally a 
favourable balance of trade resulting 
therefrom to India. 

Now,   I   come   to     the     industrial' 
sphere where also no attempts    are-being 
made really to increase the output.       Now,     
the     most    important, national key  industry 
of India is no-doubt steel     upon     which     
depends practically  the  military  strength     
of.' the whole country.    It has been calculated 
that the entire need of India is in the 
neighbourhood of 35 lakhs of tons per annum 
against which our installed capacity  is  15  
laks  of  tons whereas   the   actual   output 
amounts to      less      than      ten    lakhs—
aboufc 9  lakhs    of       tons.       So,      if       
we-have   allowed   this     kind     of   con-
dition to prevail in our most impor > tant   
national  key   industry   of   steel,, how are we 
going to make up matters-, in regard  to  other  
important  industries?    Take the example of 
U.S.S.R.. U.S.S.R.  began  in  1922  with  a  
steel; output amounting to 4 lakh tons per-
annum.    But,  Stalin was    so    steel-minded, 
and invited the whole nation also   to   be  
steel-minded  with  him— because steel is the 
first necessity for building  up  military     
strength—that" in 1952 the U.S.S.R.    
production    of steel  amounted  to   I   crore   
tons  per-annum while the U.S.A. has a higher 
record  of   12  crore   tons  per  annum, and we 
are pigmies lagging so far behind them in this 
matter. That is the-condition of our most 
important steel: industry. 

The question now is:   How are you going to 
achieve industrial expansion-in these 
important spheres?   The primary need of 
industrial expansion is capital and I am afraid, 
being an orthodox   economist,   I   think  that     
there has not been enough  growth of private 
capital  in  the  country  due     ta; taxation and 
I prefer therefore not to-rule out the entry of 
foreign capital. Besides,   I  do  not  think  we  
need  to rule   out   the   investment   of  
foreign -■ capital in India because I have got a 
statement  signed  by  some  American experts   
of   the   highest   authority  to-the effect that 
American    capital    is-able to earn in the 
domestic market' of U.S.A.  a  profit  of about  
10    percent,   and,   therefore,  the     
American capitalist   is not at all anxious to in-
vest his money in India.   Of course,, we may 
not like the entry of foreign 
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[Dr.  Radha Kumud Mookerji.] 
■capital in India but, I think there is no   
such  foreign   capital   anxious   to 
-•enter India. Now, therefore we have "to 
depend upon our own resources as 
regards  capital.   The  formation     of 
.private capital in the country has not been 
showing any good pace of progress and 
this is entirely due to the load of taxation 
which destroys the incentive to capital 
formation. At present I find that we are 
charging about 13 annas in the rupee for 
individual super-tax incomes as against 12 
annas in U.S.A. The U.S.A. as anr 

industrially   advanced   country      was 
.prepared to have a much lower load of 
taxation so that the formation of capital 
in the country might not be retarded. So, 
I am putting this consideration before the 
Finance Ministry and especially before 
the Taxation Enquiry Committee. 

SHRI C. G. K. REDDY: The limits are 
not the same. 

DR. RADHA KUMUD MOOKERJI: I 
have considered the limits. Here the . 
super-tax begins above two and a, half 
lakhs of rupees but generally, I say, that 
the U.S.A. has been able to produce a 
structure of taxation which, on the whole, 
has justified itself by results in showing 
the growth of private capital in the 
country which has been enormous and 
adequate for industrial expansion. 

^ilHilS.ll.v now- as; "regards' the other 
industries, we are not happy as to their 
prospects. For instance, in textiles, the 
most important activity of the textile mills 
should be in the department of export 
trade. As regards exports, Indian textiles 
are already outpriced in foreign markets 
bv Japan and U.K. 

Similarly, tea is the best dollar earner 
after jute. There is formidable 
competition between Indian tea and     tea    
produced     in    Indonesia, 
•Ceylon, Pakistan, China and Japan. 
Therefore, there is no prospect awaiting 
the tea industry unless, according: to the 
latest Committee's report, Gov- 
•*rnment is prepared to find out................ 

(Time bell rings.) 

..........how to reduce cost of manage 
ment.   And lastly.............  

MR. DEPUTY CHAIRMAN: Your 
time is up. 

DR. RADHA KUMUD MOOKERJI: I 
shall take only one or two minutes more. 

MR, DEPUTY CHAIRMAN: You 
have already taken five minutes more 
than what is your due. 

DR. RADHA KUMUD MOOKERJI: 
So I shall just finish with one sentence. 
What is needed is an export drive for 
earning .dollars,- so as to finance the 
import of plant ,and machinery. Then I 
should like to bring to the attention of the 
Government the important automotive 
industry upon which depends the defence 
of our country. Now this, industry has 
been very much neglected, though alone 
it contributes in the shape of taxes about 
50i crores. of rupees. Therefore this 
industry is entitled to serious 
consideration. Finally, Sir, I say that the 
mineral resources of our country are the 
dollar-earners and there should be a very 
good mineral policy such as the policy in 
the U.S.A. 

SHRI H. P. SAKSENA: Sir, I support 
the Finance Bill and along with it the 
Central Excises and Salt (Amendment)  
Bill,  1953. 

SHRI C. G. K. REDDY: This is the 
first time that anybody knew .that 
there was another Bill under discus 
sion...... ' 

SHRI H. P. SAKSENA: The' two have 
been circulated separately although the 
hori. the Deputy Minister said the day 
before yesterday that these proposals 
were also part and parcel of the Finance 
Bill. ' I do not want to take up much time 
in this regard. I support 'the financial 
proposals with some satisfaction as they 
have'at' least allowed one concession in 
Clause '3 according to which a resi-
dential hotfse has been exempted from 
the payment of the taxes if it la left 
empty for the reason that it can- 
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not be actually occupied by the owner who is 
not able to live in the house where it stands 
and is living elsewhere. So I am glad to see 
that no tax will be levied on that. 

Then, Sir, in these proposals I find a most 
repugnant tax proposal and that is the tax on 
royalty and copyright. You may very well tax 
an industrial or a mill magnate but certainly 
you should not tax a man for his brain and for 
his intellect. Royalty is the accumulated result 
of the person's work, work with his brain, 
work of those persons who have starved and 
yet kept their mental faculties bright and 
green. You are going to tax those people also 
who work with their brains and with their 
mental faculty. 

SHRI K. S. HEGDE: It is not a new 
taxation; it is only a concession which was 
given. 

SHRI H. P. SAKSENA: If it is a new 
taxation, that should be scrapped; that is my 
whole point. Then in the same strain and on 
the point of taxation I refer to the increase in 
taxation on account of higher rates on book-
post. My hon. friend Mr. Sundarayya was 
complaining the other day that any advice 
coming from that side of the House was never 
taken into account. I want his close friends to 
convey to him that Saksena said, "Even any 
advice given from this side of the House is 
not taken note of or attended to by Govern-
ment."    (Laughter.) 

Now, Sir, I mad() a humble suggestion that 
the postage on book-post should not be raised 
from 9 pies to 1 anna but that has not been 
done. Now if my policy were to be adopted 
and if a po3t-card is sold for two pice and an 
envelope for one anna, I am dead certain that 
it will bring more money to the coffers of the 
Postal Department than the present rates 
bring. But then the Government is adamant.    
Well, I cannot help. 

Then, Sir, in spite of what my close and 
dear friend Mr. Jaspat Rai Kapoor said 
yesterday, I shall never be a party to the re-
imposition of the salt tax. He forgot 
altogether that the salt tax has got a history 
behind 
'30 C of SI). 

it. Are we going to forget it altogether? After 
a period of 23 years only are we going to 
forget that stirring Dandi March? The whole 
of our national struggle is woven closely with 
the Salt Satyagraha. Thousands upon 
thousands of us went to jail simply for that 
reason. Can we forget that Mahatma Gandhi 
held an iron pan in his hand while proceeding 
on his Dandi March and telling the people that 
he would certainly be a brave man indeed who 
would attempt to snatch the iron pan away 
from his hand, and nobody ever did it. Then, 
Sir, the tax on salt is sought to be reimposed 
on the pretext that the backward classes may 
be helped by the realisation of that salt tax. I 
say, even if money of this tax is required and 
earmarked for raising a memorial for the great 
Mahatma himself, I can never vote that tax on 
salt, which is needed both for human beings as 
well as for animals. It adds a little taste to the 
feed of those speechless and tongueless 
animals if a little salt is added to it. Are we 
going to deprive them of that little luxury 
also? So, Sir, I strongly repudiate and stoutly 
oppose the idea for ever and ever of the re-
imposition of the salt tax. It should be a thing 
of the past and should never be re-imposed. 
(Interruption.) 

I do not oppose the Bill. I am speaking on 
'salt tax' which ccmes under the financial 
proposals. 

Now, Sir, one thing I have got to mention 
here and that is with regard to my own 
province of U.P. It is an important point* Last 
year in the cane season, the sugar-mill owners 
purchased cane worth crores of rupees from 
the cane-growers. Some of that money is still 
lying unpaid. It is about a crore of rupees and 
since sugar excise is a Central subject, I invite 
the attention of the Central Government to see 
that the money is paid back to the cane-
growers as early as possible. 

Now, Sir, we are badly in need of money, 
as the speaker who preceded me pointed out. 
India is a country of poor people. Now that 
poverty will to a certain extent be removed 
when we would have passed     our    Estate 
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[Shri H. P. Saksena.] 
Duty Bill. Let us hope so. But then 
these excise duties are anathema to 
me and whenever a certain factory 
goes into production, the Government 
comes forward, whether State or Cen 
tral, and lays the excise duty. Now 
that only serves as an impediment to 
production and the excise duty has 
become a regular cancer. I have 
never known; it was never so be 
fore ...........  

(Time bell rings.) 
It is only five minutes that I have spoken. 
MJR. DEPUTY CHAIRMAN: I have 

noted when you began. You began at 4.40 
and it is 4.50 now. 

SHRI H. P. SAKSENA: Now if you please     
allow     me     a     few   more 
minutes ........  

MR. DEPUTY CHAIRMAN: No, please 
excuse me. There are still two more speakers. 

SHRI H. P. SAKSENA: Then am I to cut 
short my speech, Sir? 

MR. DEPUTY CHAIRMAN: Yes, please. 
SHRI H. P. SAKSENA: Then I resume my 

seat, Sir. 
SHRI D. NARAYAN (Bombay): 
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"It is immoral to encourage others to take 
any form of intoxicant and thic is what we are 
asked to do when people tell us to open liquor 
shops to catch wage-earners. It is not just im-
moral but extreme wickedness to do this to get 
a revenue for the benefit of persons other than 
those to whom the drink is sold." 
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5 P.M. 

"What I would personally prefer would 
be not centralisation of power in the hands 
of the State but an extension of the same 
trusteeship as in my opinion the violence of 
private ownership is lesa injurious than the 
violence of the State." 
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[For   English   translation,   see Ap-
pendix  IV, Annexure No.  133.] 

SHRI  R.   U.  AGNIBHOJ     (Madhya 
Pradesh): 
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[For English translation, see Appendix IV, 
Annexure No.  134.7 

SHRI M. C. SHAH: Mr. Deputy Chairman, I 
have heard with attention the speeches made 
by the hon. Members on the Finance Bill and 
the Central Excises and Salt (Amendment) 
Bill for the last about 11 hours. Many 
Members, Sir, have spoken on the clauses of 
the Finance Bill; many Members have spoken 
on their needs in the various States to which 
they belong and some Members have spoken 
on the general policy. It appears that the 
House is tired after such a protracted debate 
on the Finance Bill and those Members who 
have made certain points are not in their seats. 
However, I will try to reply generally on the 
proposals of the Finance Bill i.e., the 
proposals which were criticised or rather op-
posed by certain Members and thereafter I 
will say something on the general questions 
raised in the debate. 

Sir, the first point that I would like to deal 
with, and which was referred to by some 
Members of the Opposition wed bv Prof. 
Ranga and some other 

 

[Shri R. U. Agnibhoj.J 

SHRI J. R. KAPOOR:

SHRI R. U. AGNIBHOJ:

(court) (judge)

(vested  interest) 
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Members, is direct and indirect taxation or 
rather the taxation policy of the Government 
of India. Sir, a wrong impression is being 
created by quoting certain figures which are 
not correct and it has been stated that the 
taxation policy of the Government of India is 
to make the rich richer and the poor poorer. It 
has been stated, Sir, that the proportion of 
direct taxation to the entire income has gone 
down considerably whereas the proportion of 
indirect taxation to the entire income has gone 
up appreciably. One Member has quoted the 
figures that the direct taxation is nearly 28 
point something and the indirect taxation is 71 
point something. I say, Sir, that these figures 
are absolutely incorrect and misleading. I do 
not know whether those figures were quoted 
in ignorance or perhaps they were quoted in 
order to mislead the general public of the 
country. Sir, I have got the figu for 1945-46 
as well as I have got the figures for the latest 
years 1949-50, 1950-51, 1951-52, 1952-53 
and 1953-54 and I can show, Sir, that in the 
year 1949-50 the direct taxation was 159-6, in 
1950-51 it was 173.2, in 1951-52 it was 187-
1, in 1952-53 it was 170 and in 1953-54 it is 
160. And looking to the grand total of the 
income, the percentage comes to 49 in 1949-
50, 50 in 1950-51, 45 in 1951-52, 46 in 1952-
53 and 43 in 1953-54. So, Sir, even today i.e. 
1953-54, the direct taxation percentage is 43 
per cent, and not 28 per cent, as has been 
stated by one of the Members here. It appears. 
Sir, that they have taken the figures from the 
Budget i.e. from the Central share of income-
tax and they have just deducted therefrom the 
State share. The above figures are the total 
income-tax collections in India and the States 
share is not shown separately in the Central 
Budget. 

In regard to the customs, Sir, they have 
excluded export duties. So, Sir, if you look to 
these figures, it will be seen that the 
proportion is almost nearabout 43 or 45 and 
so on. Again, Sir, if you look to the years 
1945-46 and 1953-54, it is 44:4 and 43:9 res-
pectively. 

Now it is also stated * by Prof. Ranga that 
we are giving relief to the higher income 
groups and are increasing the burden of the 
lower income groups. If you look, Sir, to the 
figures that I have got, you will find that that 
is also not borne out by the facts. If I just give 
the figures, Sir, you will find that up to the 
income of Rs. 5,000 the percentage of 
income-tax in 1945-46 was 4-.7 whereas 
today in 1953-54 it is 2\3. It is reduced 
perhaps by 50 per cent. If you look to Rs. 
10,000 there is a reduction. And if we go to 
Rs. 30,000 and odd and also more, we find 
the percentage in 1945-46 was 48-4 and today 
it is 50' 1. If you take the Rs. 1,50,000 group, 
it was previously 55-2. Today it is 59-6. 

SHRI C. G. K. REDDY: Is that the total tax 
collected or the relief in taxation given to 
them? 

SHRI M. C. SHAH: Percentage of income-
tax on this income. It has been said that on 
the lower income groups, there has been a 
rise. That was the point raised by Prof. 
Ranga. He said also that in the case of the 
larger income groups, there was some relief 
given. It was said that the taxation policy of 
the Government of India is to make the rich 
richer and the poor poorer. 

SHRI C. G. K. REDDY: That is quite right. 
SHRI M. C. SHAH: These things are not 

borne out by facts. The higher income groups 
are paying more than what they were paying 
before in 1945-46  and  1951-52. 

SHRI C. G. K. REDDY: Does the hon. 
Minister seriously contend that there has 
been no relief given to the higher income 
groups since 1945-46? 

SHRI M. C. SHAH: I have got the figures 
here which show that there has been no relief 
given to them comparing 1945-46 with 1953-
54. If you look to the world figures for these 
higher income groups, it is about 82 per cent, 
in India, higher than all other countries except 
in the ease of the U.S.A. and U.K., thus 
taking all the countries, you will find that 
India 



 

[Shri M. C. Shah.] comes third in taxing 
these higher income groups. So. I submit that 
the point that was made out is not correct. My 
hon. friend, Mr. Reddy, was evidently not 
here when I mentioned the figures about 
direct taxation. The proportion of direct 
taxation is not 28 per cent, as was alleged. It 
is 43 per cent, today, and during the last four 
years, it has been something like 45 per cent., 
46 per cent, and 43 per cent. This has been 
the percentage of direct taxation in the entire 
income. 

PROF. G. RANGA: Your figures have got 
to be studied by an auditor. 

SHRI GOVINDA REDDY: They are  
audited figures. 

SHRI V. K. DHAGE: What is the income 
group to which this percentage applies? 

MR. DEPUTY CHAIRMAN: He has 
already  mentioned  it; 

SHRI M. C. SHAH: I have got the figures 
from 1945 onwards for income groups of 
5,000, 7,000, 10,000, 15,000, 20,000, 30,000, 
50,000, 80,000, 1,00,000, etc. and I have 
compared the iigures for all these years with 
the figures for  1953-54. 

PROF. G. RANGA: Everything is all right. 
SHRI M. C. SHAH: So, that is the position 

about income-tax. When I am talking about 
income-tax, I must say that there was one 
point made by Mr. Mazumdar, and that was 
with regard to double taxation relief. He 
objected to clause 49(a). The position is that 
we are only taking power for giving relief 
from double taxation in the case of countries 
with whom agreements will be entered into on 
a' reciprocal basis. So, we are not giving 
anything to foreigners. The tax that such 
people will pay will not be less than what a 
person will pay who earns his whole income 
in India. So, there is no question of giving any 
preference to foreign firms. 

SHRI S. N. MAZUMDAR: See 49(b). 

SHRI M. C. SHAH: Yes. You said that we 
are giving relief to foreign firms. It is not so. 
It is a reciprocal agreement to be entered into 
with other countries, and then only double 
taxation relief is given. We are only taking 
power to enter into such agreements. So, the 
objection raised is not tenable. 
I was really amazed at the statement made by 
Mr. Rath regarding betel-nuts. He quoted 
certain figures which are not borne out. 
Unfortunately he is not here. I would like to 
inform him that it was the producers who 
wanted a rise in the import duly on betel-nuts 
to 12 annas. As a mat-of fact, it was because 
we looked to the interests of the consumers 
also, that we came to the conclusion that we 
should not increase it to 12 annas. He also 
stated that there was a rise in prices just 
before the Budget. It is also not borne out by 
facts. I see that the rise began from Rs. 95 or 
so in October last. That was because there 
was no pronouncement about the import 
policy and so there w-s a rise of about 10 or 
15 rupees. At the same time, he has also 
forgotten to say that the price of indigenous 
production had fallen from Rs. 55 to nearly 
Rs. 33. As a matter of fact, it was to give 
relief to the indigenous producers that we 
have resorted to this increase of duty on 
imported betel-nuts. I have got all the figures 
here, but unfortunately Mr. Rath is not here at 
the moment and I do not want to tire the 
House with all those figures. 

Then, there was objection about the 
increase in the postal rates. I will just inform 
the House that we were forced to raise some 
of the rates, and we had to choose the items 
>n which we should raise the lates, because 
there was a huge deficit in the working of the 
various item?. There was also the question 
raised here about the reduction of the post-
card rate. Even at the rate of nine t>ies we are 
today losing about 132-6 lakhs of rupees per 
annum on the jost-cards. Then, there was 
another item which came in for discussion, on 
the rates for registered newspapers. There 
also we are losing Rs. 112-3 lakhs. 
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Then we are also losing on the book packets 
and registered articles. Even without the 
proposed increase, the loss on book packets is 
expected to be nearly Rs. 87 lakhs, while in 
the case of parcels it is approximately Rs. 137 
lakhs. So, we had to deciia which to choose, 
in order to make up about Rs. 130 lakhs. We 
rejected the proposal to increase the price cL 
the post-card or the raising of the rates for 
newspapers, and we came to the conclusion 
that we should raise the rates for book packets 
and parcels, and thereby we are going to get 
Rs. 190 lakhs. It has been said that by raising 
the rates on book packets etc., we will be 
hitting the students who are studying. I have 
axamined this point and I found that they get 
these books by railway parcel and not by 
postal parcel. We are satisfied that the 
increase will not >:ause any suffering to the 
common man. These increased rates will have 
to be borne mostly by businessmen, and I am 
really amazed that a member of that Party 
which professes to speak for the masses, 
should take up the cause of the trading 
community. As a matter of fact it may be that 
a certain part of the profits of these traders 
will be mopped up but there is not going to be 
any substantial effect on the consumers and 
therefore in order to raise about Rs. 190 lakhs 
we are forced to come to this decision. My 
friend Mr. Saksena, who also objected to this, 
is not here. 

SHRI H. P. SAKSENA:  I am here. 
SHRI M. C. SHAH: Then there is the 

question of excise duty on tobacco. Prof. 
Ranga raised that point but perhaps he may 
be aware that there are certain rules of the 
Llxcise Act whereby the producer can keep 
his produce at least for 6 months. He is not 
asked to pay the duty immediately and if he 
puts his goods in the public warehouse, then 
he *:an keep for 3 years. So the question of 
suffering on account of excise duty on the 
part of the poor does not come into operation. 

PROF. G. RANGA: Where are the public 
warehouses? They are very few. 

SHRI M. C. SHAH: There are. They can 
keep in their own warehouses and for t> 
months they are not to pay. In fact they can 
keep even lor 18 months—a year following 
the crop. 

SHRI GOVINDA REDDY: Which grower 
can afford to keep for months? 

SHRI M. C. SHAH: I don't understand what 
further relief can Government give in the 
matter. 

Then comes the question of crop insurance. 
I had enquired into that and I may inform 
Prof. Ranga that perhaps he may be aware 
that this matter has been under investigation 
by the I.C.A.R. for some time past. A 
proposal was put forward by that body. That 
proposal provided for expenditure of about 
Rs. 29 lakhs for administrative expanses 
excepting the premia. That was sent to many-
States like Madras. Bombay, U.P. and 
Madhya Pradesh. There was no encouraging 
response from those States, They thought that 
the expense is toe much and therefore again 
that proposal was revised and the expenditure 
has been brought down to Rs. 20 lakhs and 
has again been sent to those Provincial 
Governments for consideration. We are 
awaiting their reports and after that we want 
to have a pilot experiment. We cannot have it 
on a big scale. After we get concurrence of 
those States to have those experimental pilot 
schemes, we propose to take  that into  
consideration. 

PROF. G. RANGA: I am aware of all these, 
maybe much earlier than my hon. friend. My 
point is I want an experiment to be made in 
regard to this particular instance. Because it is 
specially amenable to crop insurance. 

SHRI M. C. SHAH: That matter can be 
considered when we get the reports from the 
Provincial Governments on that subject. 

PROF. G. RANGA: On this I want it to be 
specially studied. 

SHRI M. C. SHAH: Then the question of 
preferential treatment in connection with 
certain duties, certain import  duties,  was  
raised.       Tt  was 



 

[Shri M. C. Shah.] said that we give 
preference to the British manufactured goods 
and that all this should be abolished. I may 
invite ihe attention of hon. Members to the 
fact that there was an agreement entered into 
in the year 1939 known as the U.K. India 
Trade Agreement, and there India allowed a 
preferential margin to certain products on the 
basis of reciprocity. Under the Agreement on 
Tariffs and Trade, India agrees with the prior 
consent of the United Kingdom, to reduce the 
margin of preference on some of the goods. 
As a result of all this, as long as India 
continues to be a party to the United 
Kingdom-India Trade Agreement of 1939, we 
are obliged to maintain the agreed margin of 
preference. But as was stated in the other 
House by the Finance Minister, this matter is 
now under the consideration of the 
Commerce and Industry Ministry and by the 
Finance Ministry and we are just considering 
whether we should do away with them, taking 
into consideration if there are any residual 
advantages resulting from this agreement. So 
this is because of the agreement which had 
been entered into and wnich has not yet been 
abrogated and therefore you will find in the 
Schedule these preferential   duties. 

PROF. G. RANGA: What is the use of such 
replies? 

SHRI M. C. SHAH: What use? 
PROF. G. RANGA: Well, it is no good. 
Shri M. C. SHAH: I find that practically 

there was no opposition as far as the financial 
proposals are concerned and I am very 
grateful to the hon. Members of the House for 
giving general agreement to the financial 
proposals contained in the Finance Bill. 

I come now to certain general ques 
tions raised during the course of the 
debate. I will first take up the ques 
tion raised by Dr. Kunzru this morn 
ing—the audit of Government-owned 
companies. I may inform him 
that       when joint-stock       com- 

panies are formed as Lrov-ernment-owned 
industrial undertakings, the articles of 
association provide that the audit of accounts 
should be by the Comptroller and Auditor-
General. The Comptroller and Auditor-
General's objection to this is that he would 
submit the report to the President; but as the 
report is always submitted to the Government 
this is only an objection with regard to the 
procedure. Now, if we are to accept the 
suggestion of Dr. Kunzru and form the 
corporations, then we have to come in for 
legislation for each individual corporation 
whenever we want to set up one; and that 
position will be rather a cumbersome one. If 
we legislate on a general basis, then too there 
are certain conditions which might apply to 
certain corporations only and so there will be 
difficulty for a legislation of that kind. 
Therefore, as I have stated, whenever joint-
stock companies are formed as Government-
owned industrial undertakings, the condition 
of audit by the Auditor-General is kept there.       
. 

With regard to the separation of audit and 
accounts, the principle has been already 
accepted by Government and the 
implementation will take  some  time. 

But, that matter is being pursued. With 
regard to payments to be made by the 
Comptroller and Auditor-General that is only 
a limited number and. as far as New Delhi is 
concerned, he is relieved of that responsibility 
and other States are also considering the 
matter. 

Now, Sir, he had raised points about the 
U.P.S.C. I have got a note from the Home 
Ministry also. 

SHRI H. N. KUNZRU: What about the 
development grant given to Kashmir? 

SHRI M. C. SHAH: We have not given a 
grant of Rs. 10 crores; we have provided for a 
loan of Rs. 10 crores-for the development 
projects of the Jammu & Kashmir 
Government. 

SHRI C. G. K. REDDY: It is the same 
thing. 
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SHRI M. C. SHAH: And, as a 
matter of fact, as long as the Federal 
Financial Integration Scheme is not 
effected between the Jammu & 
Kashmir Government and the Govern 
ment of India, it is not possible to 
have those accounts audited by the 
Indian Government, but, it has been 
stated that all the accounts audited 
by the Accountant General of Jammu 
& Kashmir are to be submitted to the 
Central Government before payments 
are made towards that loan of Rs. 10 
crores which is given for specified 
projects provided for in the Plan. 
Therefore, Sir, till that is not done, 
we have to just get along as a loan to 
■ the Jammu & Kashmir Government 
and that is being done. As a matter 
of fact, we have also provided a 
condition that our experts will go 
and inspect the working of these pro 
jects and the reports will be submit 
ted to the Planning Commission and 
the Finance Ministry. They will also 
satisfy themselves whether the loan 
granted for a specific purpose is be 
ing spent for that particular project 
and whether that project is satis 
factorily progressing or not. For this 
purpose, we are .................  

SHRI K. S. HEGDE: That is not the same 
thing as audit. 

SHRI M. C. SHAH:................. sending    a 
team of our officers to visit the Jammu & 
Kashmir projects that are taken in hand. 

SHRI K. S. HEGDE: It is not the same 
thing as audit. 

SHRI M. C. SHAH: I have stated that as 
long as agreement is not reached on the 
Federal Financial Integration between the 
Government of Jammu & Kashmir and the 
Government of India, we cannot just insist on 
this audit and with that fact clearly before our 
eyes we have accepted in our Plan to help the 
Jammu & Kashmir Government just to have 
these development projects carried out and we 
have decided to give a loan of Rs. 10 crores to 
the Jammu & Kashmir  Government. 

About the U.P.S.C, Sir .................... 

SHRI H. N. KUNZRU: It is the financial 
condition of the State which has given rise to 
great anxiety. 

SHRI M. C. SHAH: I am coming to that 
also. 

About the U.P.S.C, Sir, the U.P.S.C. 
recommended a drastic curtailment in the list 
of posts which under the regulations are 
outside the purview of the Commission for a 
long period, in some cases from the inception 
of the Commission in 1926. So, all these 
recommendations have to be sent to various 
Ministries, their opinions have to be obtained 
and after that all these matters are to be 
considered. After consideration, Government 
will take a decision. In fact, I have got a long 
note but I would not like to tire the House by 
reading the whole note  on   this  point. 

SHRI H. N. KUNZRU: But this 
consultation has been going on for eighteen 
months. 

SHRI M. C. SHAH: Yes, Sir, but I have stated 
that there were certain drastic modifications 
proposed; there were certain posts which 
were of a highly technical and specialised 
racter. Some of these involve appointments 
outside India also in the Diplomatic or Trade 
Missions and also in certain Part C and Part B 
States, like Coorg and Andamans. In those 
circumstances, it was not possible to come to 
a decision immediately. We had to submit all 
these recommendations to the various 
Ministries concerned and, thereafter, we 
cannot come to conclusions early. So it has 
taken time, Sir. 

SHRI H. N. KUNZRU: Have the ob-
servations of these Ministries been received? 

SHRI M. C. SHAH: No, it does not seem 
that the opinions have been received. At the 
same time I may inform Dr. Kunzru—perhaps 
Dr. Kunzru is well aware—that che 
amendments made in the Union Public 
Service Commission (Consultation) 
Regulations have been laid before each House 
of the Parliament 



 

[Shri M. C. Shah.] as required by article 
325 of the Constitution. And about others 
also, as I stated, Sir, the final decision of 
Government on these proposals will be 
reached in the near future. That much I can 
say because these modifications necessarily 
require careful and detailed consideration and 
consultation. 

PROF. G. RANGA: Quite prolonged. 

SHRI M. C SHAH: Now, Sir. The one 
matter that was raised by Dr. Kunzru was, I 
think, about an officer of Bengal. The case of 
the officer oi the West Bengal Government, 
who has been referred to, was explained in the 
Memorandum along with the First Report of 
the Union Public Service Commission which 
were placed before the Parliament on the 11th 
October 1951. In this connection attention is 
invited to para 45 of the Report and para 13 of 
the Memorandum. 

SHRI H. N. KUNZRU: I have read both of 
them. 

SHRI M. C. SHAH: There is only one point 
and that is with regard to the States. I am 
coming to that and that also very soon. 

AN.   HON.     MEMBER:    Very   good. 

SHRI M. C. SHAH: Now, Sir, there are 
several other points raised by many Members 
with regard to their States. I think it will not 
be possible to reply to each and every point 
raised by those Members. But I can assure 
those Members that I shall send the several 
important points of their speeches to the 
Ministries concerned, I mean of those 
Members whose points are not covered in the 
reply that I proposed to give,—very soon. 

Now, Sir, there was also one question with 
regard to economy in expenditure. It was said 
by many Members   that    there   ought   to    
be 

economy in expenditure. I have got with me a 
long note as to what steps were taken 
previously but I will not tire the House out 
with this but I may inform the hon. Members 
that there is today an economic unit working 
and which is inspecting all the various 
Ministries. The Central Government being 
fully aware of the constant need for the 
scrutiny of administrative expenditure has set 
up a special unit representing the Home and 
Finance Ministries. There are one Joint 
Secretary of the Finance Ministry, a Deputy 
Secretary of the Finance Ministry and a 
Deputy Secretary of the Home Ministry 
representing the Home and Finance 
Ministries, to make an objective review of the 
organizational structrue of all the Ministries 
and the offices attached and subordinate to 
them with a view to economy. This unit has 
already examined so far the Ministries of 
Food & Agriculture, Irrigation & power, and 
Labour and the offices under them. It has also 
examined the office of the Public Service 
Commission and made some 
recommendations. The expenditure of these 
three Ministries comes to 354-04 lakhs, i.e. 3 
crores, 54 lakhs and odd. The economy they 
have recommended is 87-12 lakhs and all 
these recommendations are under the 
consideration of the Government. Some of 
them have been accepted and the others are 
under consideration. 

SHRI     V.    G.      GOPAL      (Bihar): 
Does    the    recommendation    involve 
retrenchment of employees? 

SHRI M. C. SHAH:   Yes, Sir. 

AN HON. MEMBER: Only small ones; not 
big ones. 

SHRI M. C. SHAH: No, Sir. Big ones also. 
So it will be seen that we are very earnest 
with regard to economy in expenditure. I may 
say that Government are as keen, if not more 
keen—if I say more keen some Member may 
say 'Question'—the Government of India are 
as keen as the Members of this House to see 
that not    a   single pie    is wasted, not    a 
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single pie is spent unnecessarily and we are 
trying to see that this objective is reached as 
early as possible. Today they have examined 
only three Ministries which cost, as I said, 
about Rs. 3.54,00,000, and the savings they 
have recommended are about Rs. 87 lakhs. 
You will see that not only the Ministries here 
but also their attached offices elsewhere have 
been already included in that. That economy 
unit will now examine other Ministries also 
and slowly and slowly we are trying to 
economise as much as possible. At the same 
time it was my friend Mr. Reddy who men-
tioned about the Defence Ministry and the 
financial control there. Financial control is 
there not only at Delhi but at several other 
places and they are just trying to see that there 
is no waste whatsoever. But at the same time 
we must remember, Sir, that ours is a very 
vast organisation and the developmental 
expenditure has mounted up. We want to 
spend as much as Rs. 2069 crores for this 
Five Year Plan and all this developmental 
expenditure needs vast organisation and it is 
possible that in a vast organisation we may 
not attain as much as we desire. So there may 
be as my friend Shri Hegde said some rat-
holes in the Defence Ministry also but we will 
try to block them up. At the same time I can 
assure you that with regard to financial 
control we are trying our level best and we 
will see, though, as I said the developmental 
expenditure has increased tremendously, that 
the financial control is most effective. The 
Government are one with the Members of the 
House that the tax-payers' money should not 
be wasted in any way. I can assure you this 
much and I hope that the House will accept 
this assurance from us. 

Then, Sir, a very important point —a point 
of policy was raised by my friend Mr. Ghosh 
with regard to nationalisation of insurance 
and banking companies. He had quoted 
certain extracts from the Five Year Plan also, 
I have gone through those paragraphs 
carefully and I may say that so far as I can 
understand, so far as I can 

see from the Report of the Planning 
Commission, the Planning Commisv' sion has 
in its mind the reorientation of banking, 
insurance and of the whole mechanism of 
finance including the Stock Exchange and 
other institutions concerned with investment. 
The Report of the Planning Commission does 
not say that this reorientation necessarily 
involves nationalisation. He quoted the 
Finance Minister saying in the other House 
that he was not in favour of socialism or 
nationalisation as such. That interpretation of 
my friend is correct. Nationalisation is after 
all a means to achieve certain objectives. 
Under certain conditions it may be that public 
ownership and management will be necessary 
and will be sufficient to attain that objective, 
but, Sir, it should be remembered at the same 
time that governmental regulation, control and 
direction also may attain that objective. When 
the Planning Commission considered these 
institutions, they had in mind the reorientation 
of the whole financial structure. At the same 
time we have to see what part the banking 
institutions will play in the existing 
circumstances and in the existing economic 
objectives of the country. 

Sir, there are three objectives for these 
banking institutions. One is that the credit 
institutions should be spread over the whole 
country to give help to agriculture and 
industry, especially to cottage industries and 
small-scale industries. Now, this form is a 
new development where the co-operative 
principles will play a very vital role. At the 
same time well established and enterprising 
commercial banks also may play a certain 
part, and a very good part too. That is one 
objective. The second objective is that the 
depositors' interests must be safeguarded, and 
for that, as you know, under the Banking 
Companies Act the Reserve Bank has got 
ample powers. The third objective is that it 
must be seen that all these credit facilities are 
not directed towards undesirable channels 
like speculation and so on. So, Sir, if we view 
the matter from this angle, we have to 
consider whether 
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[Shri M. C. Shah.] the banking institutions as 
they exist at present will play a part in the fin-
ancing of the Five Year Plan. 

Sir, under the Plan certain priorities are 
given to certain industries, and it has to be 
seen that the financial resources of the private 
banks are directed towards financing those 
industries which have been given very high 
priorities in the Plan. 

SHRI C. G. K. REDDY: May I ask how the 
Government intends to direct the banks to do 
such a thing? 

SHRI M. C. SHAH: I am coming to that. 
That can be established by conventions, in 
consultation with the Reserve Bank. 

And so, Sir, we want to have the substance 
and not the form of the change in the banking 
institution. 

SHRI K. S. HEGDE: On a point of 
information. Are the commercial banks, 
constituted as they are, in a position to 
finance agriculture? Is it the opinion of the 
hon. Minister that they will be able to do so? 

SHRI M. C. SHAH: I said that there were 
three objectives for these banking institutions 
from the point of view of which we should 
consider the question. The question is 
whether without resorting to nationalisation 
we can make the banking institutions play 
their part in financing the Five Year Plan, 
keeping those three objectives in view, 

SHRI K. S. HEGDE: How does the hon.  
Minister  propose  to  do  it? 

MR. DEPUTY CHAIRMAN: 
Through the Reserve Bank.    That is what he 
say3. 

SHRI K. S. HEGDE: The last re 
port of the Reserve Bank makes the 
confession............. 

SHRI M. C. SHAH: The hon. Member  
should  please hear  me. 

I stated in reply to Mr. Ranga on the   dabate   
on  the   Budget  that  the Reseri'e Bank of India 
had convened   ; an informal conference 
wherein    all the  recommendations   of  the     
Rural 

Banking Enquiry Committee were examined, 
and as a result certain amendments to the 
Reserve Bank of India Act were suggested 
whereby we could extend credit to the 
agriculturists through co-operative banks, by 
granting loans to apex banks which will 
advance to district and primary banks. I had 
also stated then that the Agricultural Credit 
Department of the Reserve Bank had already 
established a committee to carry out an all-
India credit survey. That committee will 
submit its report to the Reserve Bank, and it 
will come to Government. It is expected 
within two months. After we get the report, 
we will take action according to their 
recommendations to extend credit facilities to 
the rural areas.   And also we are proposing to 

have more and more branches 6 
P.M.     just    in    the   small    district 

towns from which advances can be 
made to some co-operative banks or private 
banks which can reach the agriculturists. 

SHRI RAJAGOPAL NAIDU: May I just 
point out that the Imperial Bank can advance 
only to the apex bank and not to the rural 
banks? That is the banking principle. 

SHRI M. C SHAH: As I said, Sir, the 
Imperial Bank or the Reserve Bank will give 
to the apex bank and the apex bank will just 
give loans to the district banks and then to the 
private banks.   That is what I stated. 

PROF. G. RANGA: Everything is all right 
now. 

SHRI M. C. SHAH: Thank you. So, Sir, I 
was just saying that. 

Now, Sir, Mr. Ghose has stated that the 
Reserve Bank has ample powers to direct the 
banks about the extension of credit in the 
channels required under the Plan and, Sir, also 
the Planning Commission has stated that it is 
possible that the profit motive left to itself 
may, to a certain extent, inhibit the extension 
of credit facilities on lines which are 
particularly important and urgent from the 
overall national point of view. It is, therefore, 
necessary that the banking system  must 
operate more  and more 



 

in the light of priorities for the development 
projects indicated in the Plan and less and 
less in terms of return on the capital. To a 
great extent this can be done by developing 
certain conventions, as I stated, Sir, among 
the banks. 

About the insurance, Sir, the same 
considerations apply. My friend said, Sir, that 
the compensation to be paid will be very 
small and we can take over and we can just 
use those funds for the development of the 
Plan. But at the same time, we must 
remember, Sir, that the private sector has also 
its own needs for finance. We have to 
remember that without nationalising the 
insurance companies if we can achieve the 
objective in view, then I think we should not 
mind about the form or pattern, We should 
look to the substance and the substance is 
whether we can get all those funds for the 
development projects, high priorities for 
which have already been given in the Plan 
and I submit, Sir, that our approach to these 
questions is pragmatic. Such changes in 
ownership and management must be made in 
order to secure the ends in view. This does 
not rule out nationalisation altogether. The 
essential point in the recommendations of the 
Planning Commission, therefore, is that we 
must look in these cases to the substance 
rather than to the form and examine all the 
possibilities of the various techniques and 
devices available for securing the ends in 
view and that, I believe, was the reasoning 
adopted by the Finance Minister in the Lower 
House. 

Now, Sir, I am sorry I have taken more 
time. Then there was a doubt expressed by 
some Members opposite that the Government 
was not serious with regard to the Estate Duty 
Bill and they had not taken up that Bill 
though the Finance Minister had stated that 
he was very keen to see that the Estate Duty 
Bill was passed in this session. I may say, Sir, 
that the Finance Minister is as keen as he was 
and the Government are keen that the Estate 
Duty Bill should be passed as early as 
possible. The Select Committee has already 
report- 

30 CSD. 

ed, but because of want of time—the 
Business Committee allotted only five days 
for the consideration of th« Select 
Committee's report—the clausd by clause 
consideration will be taken up in the next 
session perhaps in July or in August, and the 
Bill will be passed in that session without any 
doubt and I am sure that before the close of 
the financial year, the Finance Ministry will 
be collecting estate duties, as the Bill will be 
passed into an Act possibly before the end of 
the next session. 

SHRI C. G. K. REDDY: Will they get a 
commission on that? 

SHRI M.  C. SHAH:   Commission? 

Then, a point was raised about the 
centralisation of sales tax. My hon. friend, 
Mr. Kishen Chand, raised it. Perhaps he is 
aware that sales tax is in the State List, and 
we cannot interfere, except in regard to 
essential goods for which an Act has been 
passed, and though uniformity is desirable, 
we cannot force the State Governments to 
accept our point of view. It is entirely for the 
State Governments to do what they like. The 
State Governments get a good deal of revenue 
from sales tax—more than Rs. 50 crores 
annually—which is very useful to them to 
prosecute their de-yelopment plans. At the 
same time, he raised the point that the multi-
point sales tax will lead to evasion of income-
tax. I was really amazed at this argument. As 
a matter of fact, if there is multi-point sales 
tax, evasion of income-tax will become very 
difficult. 

j Mr. Basappa Shetty raised the question 
about the Malnad Improvement Committee 
and made the charge that the Planning 
Commission had prevented the Malnad 
Improvement Committee from submitting its 
further report. The charge is not correct. What 
happened was this: The Committee which 
was set up by the Ministry of Agriculture in 
1950 made an interim report recommending 
large capital expenditure and the setting up of 
an Inter-State Board. These recommendations 
had naturally to be referred to the State Gov- 
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[Shri M. C. SHAH.] ernments concerned, 
and in the ab-sense of replies from all the 
State Governments, no progress could be 
made. This does not mean, however, that 
Malnad goes without any development 
expenditure. I may inform the House that the 
Mysore Government for instance has 
provided Rs. 123 lakhs in the State Plan for 
the development of the Malnad Area. Also a 
modest plan suggested by the Committee will 
come in for discussion in due course between 
the Food and Agriculture Ministry and the 
Plan-nina Commission. 

Then, there was the question raised about 
the power shortage in Madras, and it was 
asked why, when the Central Government has 
built the Kalyan Power Station, a power sta-
tion should not be built in Madias to supplf 
power to the Madras Suburban hallways. I 
have ascertained that in 1951-52 the 
consumption of the Southern Railways was 
only between 4 and 5 per cent, of the total 
power generated by the Madras Government. 
Considering this small consumption, it is 
doubtful whether it will at all be worth while 
to set up a separate power plant for generation 
of power exclusively for the Railways, nor 
will #iis be an immediate solution to the 
problem of power shortage in Madras. 

Some point was raised about the Delhi 
Transport Service also. A special enquiry 
committe was appoint-td in July 1952 and it 
made certain recommendations and thereafter 
a new General Manager has been appointed. 
They have already ordered for 41 new buses 
and they propose to order 70 new buses and 
two new depots are also under consideration. 
That I think will improve the position. This 
time they are making profit and I believe the 
Bus Transport Services well run, must make 
profit. I had experience of it in Ahmed-abad 
where we had the first Nationalised Bus 
Transport and in 3 years on a capital 
investment of Rs. 25 lakhs we had got 
depreciation to the extent of Rs. 23 lakhs over 
and above the profits.    There  is  no  reason  
why     the 

D.T.S. should not run very efficiently and 
also not make profits. 

Then there was a point raised about export 
of wool. I have ascertained the facts from the 
Ministry. Today the production is about 55 
million lbs. of wool and the consumption in 
India is about 25 million lbs. So there is a 
clear exportable surplus of nearly 30 million 
lbs—perhaps more. There was reference also 
that the Carpet Industry suffered because of 
export of wool. From facts it does not appear 
to be so and about the price also I obtained 
the information. I find that for the last few 
months there is almost no change in the prices 
too and with regard to white wool, it has been 
ascertained that the production is about 19 
million lbs. and the requirement of the Carpet 
Industry is about 9 million lbs. There is aiso a 
surplus of 10 million lbs. and therefore it is 
not correct to say that if we ban the export of 
wool, then only the Carpet Industry can 
flourish. 

SHRI B. B. SHARMA (Uttar Pra 
desh): On a point of fact. Have 
prices of wool gone up or not? And 
why? 

SHRI M. C. SHAH: They have not gone up. 
It was stated that it had gone up by 150 per 
cent. According to my information there is 
some slight  variation. 

SHRI B. B. SHARMA: Not downward, I 
think. 

SHRI M. C. SHAH: It was between Rs. 
241-8-0 to Rs. 280-11-0 in the months from 
11th October 1952 to 21st March 1953 and 
the Commerce and Industry Ministry has 
examined the position and the question is al-
ways under review and if anything is 
necessary, they will certainly do it but there is 
an exportable surplus. 

SHRI B. B. SHARMA: My point is this. 
MR. DEPUTY CHAIRMAN: Let the hon. 

Minister proceed. 
SHRI M. C. SHAH: Pandit Kunzru had 

raised the question about the financing of the 
States and many other Members also raised 
that ques- 
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tion and I may say that it was stated first also 
in the General Debate on the Budget and the 
hon. Finance Minister has already expressed 
his opinion that though for a variety of 
reasons some of the State Governments have 
not succeeded in raising the resources 
expected of them, during the first 2 years of 
the Plan, there is really no cause for 
pessimism. There are still 3 years and I hope 
that the States will use this period for making 
every endeavour in raising the bulk of 
resources expected of them. While a feeling 
of caution is natural, I don't think there need 
be any serious misgiving that the plans will 
not be fulfilled. I find that only Madras State 
in 1952 had certain difficulties and we had to 
make a ways and means accommodation to 
the extent of Rs. 17 crores in 1952-53. 

SHRI RAJAGOPAL NAIDU: May I point 
out to the hon. Minister Sir, that this sum of 
Rs. 17 crores was advanced for  development  
plans? 

SHRI M. C. SHAH: For the development 
plans also they were given, as I have stated 
on the Appropriation Bill about Rs. 16 crores 
during these three years; and as a matter of 
fact, it was much more than what they were 
entitled to under the Five Year Plan. Possibly 
they were entitled to only Rs. 11 to 12 croAs. 
About loans also, it was complained that they 
were not given enough loans. A sum of Rs. 
15 crores has been provided for the purpose 
of meeting famine and scarcity conditions for 
three years for the whole of India and this 
comes to Rs. 5 crores a year for the whole 
country and the State of Madras alone got Rs. 
2 crores, besides a gratuitous relief of about 
Rs. 48 lakhs. So out of this sum of Rs. 5 
crores meant for the whole of India, Madras 
alone got Rs. 2 crores. 

SHRI K. S. HEGDE: Is it your idea that 
famine could be rationed out? 

SHRI M. C. SHAH: I say out of this 
sum of Rs. 5 crores, we have to meet 
the demands of other States also, if 
there is famine in Maharashtra, Kar- 
natak, Mysore........... 

SHRI C. G. K. REDDY: Mysore got 
nothing.    Why talk of Mysore? 

KHWAJA INAIT ULLAH (Bihar): 
Everybody is leaving out Bihar. 

SHRI M. C. SHAH: I have stated 
generally what was stated by the 
Finance Minister. After Dr. Kunzru's 
speech, I made enquiries and I find 
that the information that he has got 
possibly may not be correct. Accord 
ing to my information, only Madras 
had a minus balance in 1952-53 
and........ 

SHRI H. N. KUNZRU: I may state, Sir, I 
have got this information from the  Finance  
Ministry. 

SHRI M. C. SHAH: I have got the 
latest information from the Finance 
Ministry after what my hon. friend 
had said in his speech. After the 
point was raised I have examined 
the............ 

SHRI H. N. KUNZRU: I may inform the 
hon. Minister that I got the information  only  
last  evening. 

SHRI M. C. SHAH: I can assure the hon. 
Member that I got it at 3-30 p.m. today. 

So only Madras had a minus 
balance in 1952-53 which we helped 
to cover and no State had a negative 
balance on the 31st of March 1953. 
Some of the States have not allowed 
for the market borrowing which they 
hope to be able to make and it is pos 
sible that the actual position may not 
turn out to be as bad as has bee?, 
shown bv the State Governments in 
their Budget estihiates. In fact, as I 
have said earlier, we hope the State 
Governments will be able to raise 
sufficient resources to implement 
their part of the Plan .....................  

SHRI K. S. HEGDE: Is there any rational  
basis  for  your  hope? 

SHRI M. C. SHAH: 1 am sure that all the 
State Governments will play their part. 
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[Shri M. C. Shah.] 
At the same time, I hope that all 

the Members of the Parliament as 
also of the Legislatures will do their 
duty by the country to get the Plan 
through. Therefore, I will appeal to 
them that instead of being bitter over 
certain matters and saying things 
feelingly on so many matters, it 
should be rather our duty to enthuse 
by our own example the people at 
large in the country. I do not believe 
in a defeatist mood and I do not be 
lieve in pessimism. I have great hope 
and faith in the future of my country 
and we will have to tighten our belts 
and find the money. There is no 
defeatist mood whatsoever in the 
hope that I cherish. Though my hon. 
friend Mr. Srivastava is not here ....................  

HON.    MEMBERS:   He is here. 

SHRI M. C. SHAH: I wanted to say 
something about the common man he talked 
of. 

SHRI H. N. KUNZRU: Is my hon. friend 
aware that according to the Revised 
Estimates for 1952-53 and the Budget figures 
for 1953-54 the position in Part A and Part B 
States together will be much worse in 1953-
54 than it was in 1952-53? 

SHRI M. C. SHAH: I have examined it from 
that point of view and I still believe that 
realistically, at the end of the year, the 
position is not going to be bad. That is my 
reading of tme situation and I hope that it will 
come out to be true. 

SHRI GOVINDA REDDY: Something will 
turn out. 

KHWAJA IN AIT ULLAH: Shall tutai out. 
I 

MR. DEPUTY CHAIRMAN: It is 6-20 
p.m. and I hope the hon. Minister is going to 
close soon. 

SHRI M. C. SHAH: Dr. Kunzru had quoted 
those Revised Estimates and I am quoting the 
actuals as they stood on the 31st March 1953. 

SHRI C. G. K. REDDY: Actuals in twenty 
days? 

I SHRI M. C. SHAH: By the end of ! March, 
1953, as I had stated, only Madras had a minus 
balance on 1952-53 which we had to cover and 
no other State had a negative balance and I am 
quoting from the actuals that we have in our 
Finance Ministry. 

SHRI V. K. DHAGE: Dr. Kunzru was 
supplied the estimates yesterday? 

SHRI M. C. SHAH: I wanted to say 
something about my hon. friend Mr. 
Srivastava as to how he can help. I wish that 
he were a common man, divesting himself of 
all his riches and there are many things which 
can be done. 

MR. DEPUTY CHAIRMAN: We will 
probably have to sit overnight if the hon. 
Minister wishes to reply to every  Member's  
speech. 

SHRI H. P. SAKSENA: I wish there were 
millions of common men like himself here in 
India. 

SHRI M. C. SHAH: I think, Sir, that I have 
taken more than the time allotted to me and 
so I will not refer to anything else. Many 
other points were raised by hon. Members 
who wanted that they would like to have 
some answer for the points that they had 
raised. I had prepared notes on all the 
questions ijaised but I can only assure the 
Members that all the points that they have 
raised and which have not been replied to will 
be looked into by the Ministries concerned 
and whatever  is possible will be done. 

There is one point about Income Tax which 
was raised by my hon. friend from Vindhya 
Pradesh but as I will take more time, I will 
just explain to him if he comes to me. 

Q Sir, I think the Members of the 
House for patiently hearing my reply and I 
commend the Motion for consideration of the 
Finance Bill to the House, Sir. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That  the  Bill  to  give  effect  to the 
financial proposals of the Cen- 
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tral Government for the financial year 
1953-54, as passed by the House of the 
People, be taken into consideration." 

The motion was  adopted. 

MR. DEPUTY CHAIRMAN: Now we 
shall take up the other Bill. The question is: 

"That the Bill further to amend the 
Central Excises and Salt Act, 1944, as 
passed by the House of the People be taken 
into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall 
now take up clause by clause consideration of 
the Bills. First of ail we shall take up the 
Finance Bill. There are no amendments to 
Clause 2. 

Clause  2 was added to the Bill. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That Clause 3 stand part of ihe Bill." 

There are two amendments, the first one 
being in the name of Shri Pydah Venkata 
Narayana. You please move it. 

AN HON. MEMBER: What is the 
use...........  

ANOTHER HON. MEMBER: It is too 
late in the day .................  

SHRI P. V. NARAYANA: I must have  at 
least  10 minutes,  Sir. 

MR. DEPUTY CHAIRMAN: You have 
already had time; you have spoken already. 

SHRI M. C. SHAH: May I rise to a 
point of order that the amendment is 
not in order because we are not 
amending that clause in this Bill and 
I think this amendment should not 
be allowed.   He wants to amend..................... 

MR- DEPUTY CHAIRMAN: I am afraid 
your point is not correct. 

SHRI M.  C. SHAH:   Is it so,    Sir? 

SHRI C. G. K. REDDY: What is the point 
of order? 

SHRI M. C. SHAH: I say, Sir, that we are 
not amending the clause that my friend wants 
to amend. So my submission is that if that 
clause is not there in this Finance Bill, then 
nc amendment on a clause which is not 
proposed to be amended should be allowed.    
This is my submission. 

MR. DEPUTY CHAIRMAN: Is the hon. 
Minister serious in raising this objection? 

(No reply.) 

MR. DEPUTY CHAIRMAN: Are you 
moving your amendment. Mr Jaspatroy 
Kapoor?   No speech please. 

SHRI J. R. KAPOOR: (Uttar Pra 
desh): First of all. Sir. there seems 
to be much force. I suppose, in the 
contention raised bv the Deputy 
Minister in his point of order. That 
may be  considered ................. 

MR. DEPUTY CHAIRMAN: I have 
considered it and I have given my ruling that 
the amendment is ir. order. 

SHRI J. R. KAPOOR: I think, Sir, that on 
such important matters we should express our 
views. Of course we have to submit to vour 
ruling. 

MR. DEPUTY CHAIRMAN: Order, order.   
Please go on,     Mr. Narayana. 

SHRI P. V. NARAYANA:  In Clause 

MR. DEPUTY CHAIRMAN: Please move 
your amendment first. 

SHRI P. V. NARAYANA: Sir, I beg to 
move: 

"That in clause 3 of the Bill, after sub-
clause (a), the following new sub-clause be 
inserted namely: 

'(aa)   In clause   (a)     of the second 
proviso to sub-section (2; ot 
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[Shri P. V. Narayana.] section 9, for the 
words "one-half of the total amouni of 
such taxes or one-eighth" the words "the 
total amount of sucn taxe. or one fcuitli" 
shall be substituted '" 

This is my  amendment, Sir. 
MR. DEPUTY CHAIRMAN: Is the bon. 

Minister likely to accept this amendment? 

SHRI M. C. SHAH: No, Sir. 

MR. DEPUTY CHAIRMAN: Amendment 
moved: 

"That in clause 3 of the Bill, after sub-
clause (a), the following new      sub-clause      
be      inserted, 
namely:— 

'(aa) In clause (a) of the second 
proviso to sub-section (2) of Section 9. 
for the words "one half of the total 
amount of such taxes or one-eighth" the 
words "the total amount of such taxes or 
one fourth"   shall   be   substituted.'" 

The amendment and the clause are open 
for discussion. 

MR. DEPUTY CHAIRMAN: There is one 
amendment in the name of Mr. Kapoor. Are 
you moving it. Mr. Kapoor? 

SHRI J. R. KAPOOR: As the House seems 
to be tired and exhausted and it is taxing your 
patience also. I dc not  wish to  move  my   
amendment 

M!R. DEPUTY CHAIRMAN: Yes, Mr. 
Narayana. 

SHRI P. V. NARAYANA: In clause 3 of the 
Finance Bill, Sir, the Income-tax Act is 
sought to be amended firstly "to give 
exemption in respect of a residential house 
which the owner is unable to occupy by 
reason of his occupation or employment else-
where."    This  removes   a hardship. 

There is another great hardship in that very 
section, section 9, Sir, and it is only to 
remove that hardship that I have given    
notice    of     this 

amendment  and which  I have  now moved 

Sir, sub-section (1) of section 9 of the 
Income-tax Act deals with the property, its 
income and the assessment to local taxation 
by the local authorities and the allowances 
and other things. 

Then sub-section (2) of that section deals 
with the net income on which the income-tax 
is to be levied. Sir. Here sub-section (2) says, 
"For the purposes of this section, the annual 
value of any property shall be deemed to be 
the sum for which the property might 
reasonably be expected to let from year to 
year." Then, Sir, the second proviso lays 
down: "Pio-vided further that where the 
property is in the occupation of a tenant and 
the taxes levied by any local authority in 
respect of the property arc, under the law 
authorising such levy, payable wholly by the 
owner or partly by the owner and partly by 
the tenant." Clause (a) to this proviso is what 
is sought to be amended by me. It says: "one-
half of the total amount of such taxes or one-
eighth of the annual value of the property, 
whichever is less, shall, notwithstandL.j., 
anything contained in such law, be deemed to 
be the tenant's liabil'ty for such taxes." and "in 
determining tn< annual value of the property 
with reference to the rent payable by the 
tenant, a deduction shall be made equal to that 
part, if any, of the tenant's liability which is 
borne by the owner." 

Sir, if a man possesses a property and if it 
was within the limits of a municipality, he has 
to pay some taxes to the municipality for the 
amenities provided by the municipality or the 
local authority and it he gets Rs. 1,000 he has 
to pay something like Rs. 200 towards taxes. 
But the amount of taxes levied by the local 
authority should be deducted from the annual 
income of the house and the net income only 
should be assessed for this tax. Now under 
clauses (a) and (b) of sub-section (2) of 
section 9 of the Income Tax Act it is only a 
part of the taxes that are now 



 

allowed to be deducted from the gross rental 
or annual income. 

MR. DEPUTY CHAIRMAN: You want 
the whole of those taxes to be exempted? 

SHRI P. V. NARAYANA: Yes, Sir. 
The Income Tax authorities have 
been assessing tax on the taxes paid 
to the local authority. If the net 
income has to be calculated, it should 
be after deducting all the taxes paid 
to the local authorities and it is quite 
reasonable that Government should 
have accepted my amendment. Not 
only they did not accept that but the 
Government raised some point of 
order and I am thankful to you, Sir, 
for having ruled it out. Double taxa 
tion is worse; but this is a much 
worse system than double taxation. 
If I get any income and if that goes 
into my pocket, I can understand that 
being taxed by the Income Tax autho 
rities. But if I pay taxes to the local 
authorities and if I am asked to pay 
income tax on the taxes paid to the 
local authorities also, it is certainly 
worse than double taxation system. 
I have come across a case recently 
when the sales tax has been........................  

MR. DEPUTY CHAIRMAN: Let us not 
go to the Sales Tax. 

SHRI P. V. NARAYANA: It was just an 
analogy, Sir. Now. Sir. if a certain person 
collects a certain tax as an agent on behalf of 
a local authority, it should not be taxed and 
when a certain tax has been paid to a local 
authority, that tax should not agair oe taxed. 
Only the net income should be taxed. 

Also there should be incentive for some of 
those people who can invent money in the 
construction of buildings and all that and in 
these days of scarcity of housing 
accommodation, it is all the more necessary 
for the Government to rise to the occasion 
and give such incentive and attraction to 
people who can invest in buildings. To some 
extent that will also solve this problem. It 
should be noted that it is only because of the 
civic amenities provided by the local 
authority to  these houses  and buildings     
that 

such properties fetch high incomes and 
naturally only when it fetches a high income, 
you can pay high taxes to the income tax 
authorities. If no amenities are provided bv 
the Municipality and if no taxes are paid to 
the Municipality, then the income from that 
property would be much less and the income 
tax payable would be also comparatively less. 
These amenities provided by the Municipality 
enable the owner to realise more rent on 
which he pays taxes. After all both are public 
receipts— whether the tax is paid to the 
Municipality or to the income tax authorities. 
So it is reasonable that tax paid to the local 
authority must be deducted for the purpose of 
assessment of income tax. If it is not 
reasonable I wonder what eise would be 
reasonable. I would also refer to clause (i) of 
sub-section (1) of this very same section, 
where for keeping the property in good repair 
about one-sixlh of the annual rent is allowed 
to the owner. He may incur more or less 
expenditure for the purpose, but one-sixth of 
the total annual rental income is deducted. If 
in the case of private companies the income-
tax authorities allow this concession, why not 
in the case of a payment which is made to a 
public authority under a stamped and signed 
receipt? Why is not such an allowance made 
in the latter case? It is only just and 
reasonable and I hope the Finance Minister 
will kindly accept my  amendment. 

SHRI M. C. SHAH: Sir, I oppose the 
amendment. Municipal taxes are made up of 
two Darts: tax on property for ownership and 
general services, and tax for particular 
services to the tenant. It is only if the burden 
of tax for particular services which ought to 
have been borne by the tenant is borne by the 
landlord, that he is entitled to a deduction. 
There is no proper bifurcation of the taxes in-
to those which fall on the owner and those 
which fall on the tenant. So, if half the tax 
which is the tenant's burden is paid by the 
landlord, he is allowed a deduction. One-
eighth of the annual rental is quite proper and 
it should not be changed to one-fourth. 
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MR. DEPUTY CHAIRMAN: In the hon. 
Minister's opinion, the exemption   allowed  
is   quite sufficient? 

SHRI M. C. SHAH: Yes, quite sufficient. 

MR. DEPUTY CHAIRMAN: I will put the 
amendment.   The question is: 

"That in clause 3 of the Bill, after sub-
clause (a) the following new sub-clause  be   
inserted  namely:— 

'(aa) in clause (a) of the second 
proviso to sub-section (2) of section 9, 
for the words "one half of the total 
amount of such taxes or one-eighth" the 
words "the total amount of such taxes or 
one-fourth"  shall   be  substituted.'" 

The motion was  negatived. 

MB. DEPUTY CHAIRMAN: The 
question is: 

"That clause 3 stand part of Bill." The 

motion was adopted. 

Clause 3 was added to the Bill. 

Clauses 4, 5, 6, 7, 8 and 9, the First 
Schedule, the Second Schedule and the Third 
Schedule, clause 1, the Title and the Enacting 
Formula were added to the Bill. 

SHRI M. C. SHAH: Sir, I inove that the  
Bill  be returned. 

MJR. DEPUTY CHAIRMAN: The 
question is: 

"That the Bill be returned." 

The motion was  adopted. 

MR. DEPUTY CHAIRMAN: We shall 
now take up clause by clause consideration of 
the Central Excises and Salt (Amendment) 
Bill. There are no amendments of which 
notice has been received. 

Clause 2, clause 1, the Title and the 
Enacting Formula were added to the Bill. 

SHRI M. C. SHAH: Sir, I move that the Bill 
be returned. 

MIR. DEPUTY CHAIRMAN: Motion 
moved: 

"That the Bill be returned." 

SHRI S. N. MAZUMDAR (West Bengal): 
Sir, the hon. Minister has not thrown any 
light on this Bill and on the remarks which I 
made in the course of my speech. I shall 
therefore take the remarks of the hon. Finance 
Minister, Shri C. D. Desh-mukh, made in the 
other House. Sir, my main point is that the 
relief which is being given to the industry 
should reach the labourers. The hon. finance 
Minister, Shri Deshmukh, expressed in the 
other House that, with an improvement in the 
situation, he hoped that all the retrenched 
labourers  might be  taken back. 

Sir, the first thing, about which I want to 
remind the House and also the hon. Minister 
for Finance, is that on a previous occasion, on 
the floor of this very House, when I raised 
this subject of the committee to enquire about 
the tea industry, assurances were given that 
the privileges already being enjoyed by the 
labourers will not be curtailed, but since then, 
in actual practice, their privileges have been 
curtailed and I find that what the British 
planters were asking for the last several years, 
they have almost got everything they wanted. 
Thev wanted a restriction on the export quota: 
they wanted production to be restricted; they 
wanted retrenchment; they wanted conversion 
of f>od subsidy into cash: all these things 
they have got. And then. Sir, one day in this 
very House, when the hon. the Commerce 
Minister was auctioned about the assurances 
erven on the floor of the House, he tried to 
wriggle out of that position saying that 
Government did not take up any position 
regarding the supply of food subsidy. So, Sir, 
I am very sceptical about the assurances of 
the Government and I ask now for a 
categorical assurance that this relief will 
reach the laboure^s- 
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Secondly, Sir, the hon. Finance Minister, 

Mr. C. D. Deshmukh, said 1 in the other 
House that there has been I an 
improvement in the situation and many 
labourers have been taken back into 
employment and others, he hoped, may 
later be taken back into employment. 1 
admit, Sir, that some of them may have 
been re-employed but that is not the whole 
picture. Those who have been taken back 
into employment and those who v/ere in 
employment are subjected to other cuts and 
other curtailment of privileges. In most of 
the gardens they have resorted to three or 
four days work in the week; then wages 
have been cut from 25 per cent, to 50 per 
cent, and work load has been increased to 
such an extent that in the majority of the 
gardens no worker can finish his daily task 
in one day. Then, besides this, there in 
retrenchment, victimisation and so on and 
so forth. So, Sir, I want a categorical 
assurance trom the Government that these 
things will be put a stop to and this relief 
would reach the labourers. 

About the point that the consumers 
should not be taxed, I made that point 
during the course of my speech. So I do 
not like to dilate on that point. 

SHRI M. C. SHAH: I have nothing to 
add, Sir. How can I give such an 
assurance, Sir? I can only say, Sir, that 
every effort will be made to see 

that this relief will go to the labour* 
ers, as  far as possible. ( 

M/R.  DEPUTY    CHAIRMAN:     fh« 
question is: 

"That the Bill be returned" 
The motion was adopted. 

EXTENSION OF SESSION OF THE 
COUNCIL 

MR. DEPUTY CHAIRMAN:    I have 
to make an announcement. 

According to present programme, the 
Council of States is to adjourn on 8th 
May. I understand that important 
Government business which still remains  
 

 be transacted during this 
session will require an extension of the 
present session. It has accordingly been 
decided that the Council should sit up to 
the 15th May 1953. 

During the extended period, four days 
namely, the 11th, 12th, 13th and 14th, 
will also be allotted for Questions. 

MR. DEPUTY CHAIRMAN: The 
Council stands adjourned till 3-15 A.M. 
tomorrow. 

The Council then adjourned 
till a quarter past eight of the 
clock on Friday, the 24th April   
1953, 

. 


